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Now with regard to paper industry,
1 may take the House into confidencs that
1 petsonally feel that it is necessary for us
to have a look into the difficulties of the
paper industry because I find that even
after the paper industry was delicénsed,
néw people are not coming forward.

SHRI N. K. SOMANI: They won’t.

SHRI F. A. AHMED : The matter is
being examined by us and I hope it will
be possible for us to take an éarly decision
in the matter.

SHRI N. K. SOMANI: You have
been saying that for a long time both in
the House and outside.

SHRI RAJARAM : What about indus-

trial development in Tamil Nad? I am
interested in that.
SHRI F. A. AHMED : Some ques-

tions were raised with régard to power
tillers and tractors. I would like to inform
the House that we have éxempted these
two from the licencing provisions of thé
Industries Act to encourage establishihent
of more units for the purpose of producihg
these varieties of ttactors. 1 hopé they
will now come forward and take up this
scheme. The likely places wheré this
can be taken up are Punjab, U.P. as also
Madras and my Hhon. friend from Madras
was asking ‘Why don't you give sorhe-
thing to us? Now this industry is
delicenced and it is a useful indusiry not
only for one part of the country but for
the entire country and let him take this
offer so that some people start fnattufac-
turinig these varieties of tractors and power
tillers in every part of the country.

SHRI M. N. REDDY : Any tix con-
cession given for the power tiller industry ?

SHRI F, A. AHMED : So far as this
question is concerned, I think the best
person to give # reply is the Fipancy
Minister,

SHRI SEZHIYAN (Kumbakonam) :
The Deputy Prime Minister.

MR. DEPUTY-SPEAKER : The hon.
Minister’s time is up. I am helpless, be-
cause the Speaker has announced that we
will put the demands to the vote and finish
this Ministry by 4 p.m.

SHRI F. A. AHMED : If that is
your direction, then [ hope next time when
we get an  opportunity of discussing this
matter, we shall have more timé so that it
may be possible for me to know the views
of the hon. Members and also I may place
before them a complete picture about the
activities of this Ministry. With these few
words, I conclude.

MR. DEPUTY-SPEAKER : I will now
put all the cut motions to the vote of the
House.

All the cut motions were put and negatived.

MR. DEPUTY-SPEAKER :
question is :

Now the

“That the respective sums not éxceed-
ing the amounts shown in the fourth
column of the order paper, be granted
to the President, 1o complete the stiths
necessary to defrary the charges that
will come in course of payment during
the year ending the 31st day of March,
1969, in tespect of the heads of demands
entered in the second column thereof
against Demands Nos. 53 to 56 and 119
relating to the Ministry of Industrial
Develop t and Compay Affairs.”

The motion was adopted.

16 brs,
Department of Socidl Welfare

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 97 and 98 relating to the
Department of Social Welfare.

Hon. Members presont in the House
who are desirous of moving their cut
motions may send slips to the Table with-
in 15 minutes indicating the serial numbers
of the cut motions they would like tq
meve.

We have got just exactly thrés hours,
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Demand No. 97—Department of Social
Welfare.
MR DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs. 15,
51,000 be granted to the President to
c ) the sum ry to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Department of Social Welfare’.”

Demand No. 98—Other Reveaue Expenditure
of the Department of Social Welfare.
MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs. 3,34,
86,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Other Revenue Expenditure of the

oxY

Department of Social Welfare’.

SHRI D. R. PARMAR (Patan) : Sir,
] am very much thankful to the hon.
Speaker that discussion has been allowed
on the Demands of Social Welfare Minis-
try even at the last hours. Since 1965
no discussion was held on the Floor of the
House on the Demands of this Ministry.
It was discussed only in the year 1965 when
this Ministry was designated as Social
Security Ministry at that time. As this
-Ministry mainly deals with the so-called
welfare of backward and down-trodden
classes of the society, I feel the hon. Mi-
nister for Parliamentary Affairs might have
thought to keep this Ministry backward
even in the di of its D d

16.02 hrs.
[Shri C. K, Bhattacharyya in the Chair]

In this Department many items are
clubbed together, that is, welfare of sche-
duled castes and scheduled tribes, welfare for
women and children and care of fl\e
haudicapped and the orphans and running
of some non-official organisations.

Now I come to the Demands for Grants

for this Ministry for 1968-69 asked for. The
first demand is demand No. 97 which am-
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ounts to Rs. 18,61,000, for pay and allowa-
nces for officers and establishment, for the
secretariat of this Ministry, that is, this
expenditure comes to 4.43 per cent of
the total demand of Rs. 4,20,44,000. Rs. 2
lakhs and Rs. 1 lakh are shown as expen-
diture to be incurred for other charges and
the amount placed at the discretion of the
Minister, respectively. The details thereof are
neither shown in the Demand nor are they
stated elsewhere. That is, no details are
given for more than 16 per cent of the
amounts to be spent under this head.

Another Demand is Demand No. 98,
which amounts to Rs. 401,83,000. Under
this demand a huge sum of Rs. 2,21,56,000
is shown to be allotted to the Central Social
Welfare Board, which comes to 55 per
cent of the amount asked for under this
Demand. I may bring to the notice of
the hon. House that no details for 559, of
the total amount under this demand are
supplied. It is not understood how and
where this 559, amount is to be spent.
Will the hon Minister be pleased to clarify
whether this hon. House is expected to
know the details thereof ? If these details
are mot to be supplied it is not understood
then why the details for 459 amounts are
supplied. In scrutinising even these details
it is found that much more amount is to
be spent over pay and allowances of offi-
cers and establishment rather than actual
welfare work for socially handicapped and
down-trodden people. Will the hon.
Minister supply the details and percentage
of the amount actually to be spent for the
benefit and uplift of these people out of
the amount asked for under the head of
this demand ?

Over and above this amount of Rs.
2,21,56,000 there is another grant-in-aid
amount of Rs. 27,00,000 for the welfare of
backward classes and Rs. 1 lakh to All-
India Prohibition Council shown in Demand
No. 98 for which no details are shown.
This Department is doing only the work
of a post office. They are simply trans-
ferring the amount to the non-official orga-
nisations. These amounts are being
directly given to the non-official organi-
sations and they use the amounts at their
own discretion. Why should Government
not directly deal with it ? The needy per-
sons are now placed at the mercy of these
non-official organisations. The main work
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of these organisations is to prepare vol-
unteers for the ruling party and to creatc
an impression in the minds of the needy
people from the backward classes and the
handicapped sections _that the ruling party
is taking much more care of them.

Looking to the notes on the important
schemes under this Ministry, there is a
provision of Rs. 1.32 lakhs for homes,
infirmaries and outside doles for displaced
persons from Pakistan (non-plan) ;
Rs. 11.05 lakhs for grant of loans for the
rehabilitation of rehabilitable families in
homes, infirmaries etc., Rs. 32,60,000 for
pre-vocational training centres, Rs. 3,82,000
for regional training centres, both under
the scheme of pre-vocational training cen-
tres, and Rs. 15.95 crores for schemes for
the welfare of the backward classes are
not seen in the Demands of this Ministry.
Will the hon. Minister be pleased to clarify
from where these amounts are to be met ?

For the welfare of the backward classes
Rs. 18 crores were allotted during 1967-68.
1 would like to know why the amount has
been reduced to Rs. 15.95 crores during the
current year. As stated in the Demands,
there are some training centres being run
by the Department in question, such as the
Kasturba Niketan, Lajpatnagar, training-
cum-production centres and refugee handi-
craft shops, wage centres for Government
order work at- the training centres, the
Central Braille Press, Dehra Dun etc. But no
revenue income being realised from these
centres has been shown. The hon. Minister
may please clarify these points.

Now, I come to the point of the uplift
and the welfare of the Scheduled Castes
and Scheduled Tribes. We want social
stability. But without improvement in the
cconomic conditions of these classes, how
could it be possible to have social security
and stability ? Unless and until the people
have some income for their existence how
could there be social stability ? This is the
burning question for the Scheduled Castes
and Scheduled Tribes people. Unless and
until this question is properly tackled,
social disabilities arising out of it cannot
be removed satisfactorily. In my opinion,
to improve the economic conditions of
these classes, their home industries should
be improved and developed. Government
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should help these people either in running
of their home industries or give them some
work which would give them a better
existence and better living.

Of the Scheduled Castes and scheduled
tribes people, more than 90 per cent are
agricultural labourers. The landless people
should be provided with land. Agricul-
turists should be provided with better seeds
and monetary help for purchasing bullocks,
agricultural implements, machinery for
lift irrigation and other facilities for irri-
gation and fertilisers. The present system
of giving such help is not satisfactory. The
needy persons do not get real help. To
take such help, the people have to request
the workers of non-official organisations.

For proper distribution of land to the
Jandless people, land reform legislation
should be framed and passed to give bene-
fit to the landless people.

Hand-weaving and training are the main
home industries of the Scheduled Castes.
Due to introduction of machinery and power,
these persons became jobless. The main prob-
lem with these people is how to earn their
livelihood. Yet Government do not consi-
der the problem seriously except beating the
drum that the Government do much more
work for the welfare of Harijans and the
down-trodden.

MR. CHAIRMAN : Time is up.

SHRI D. R. PARMAR : Sir, we do not
get what we demand. But when we request
for more time to ventilate our grievances,
at least that should be conceded in a gene-
rous manner.

Weaving is the main industry of the
Scheduled Castes in Gujarat State. Due
to introduction of textile machinery and
powerlooms, they are deprived of their
home industry. Yet Government do not
consider it necessary to allot powerlooms
to jobless Scheduled Caste people.

I do not want to say anything against
the refugees. But Government take keen
interest in their rehabilitation and welfare,
and industries for them. They are being
considerably monetarily helped.  They
should be helped. But in the same way,
the downtrodden who constitute one-fifth
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of the total population of the country
should also be helped for their social and
economic uplift.

In  Gujarat, the refugees are being
allotted with powerlooms and monetarily
helped for purchasing and maintaining
powerlooms. But the Scheduled Caste
persons whose home industry is hand-weav-
ing and who have become jobless are
neither allotted powerlooms nor monetarily
helped. Why should there be such dis-
crimination 2 We are socially as well as
economically  backward. What have
Government done for the improvement of
our economic condition since the last 20
ycars ? Nothing. We have become more
and more poor during this period.

It has been proved beyond doubt by
various commissions, reports, speeches and
also inquiries made that cconomically no
improvement has been made so far as the
backward and scheduled castes and tribes
are concerned.

My point is that neither the Central
Government nor the State Governments
have so far been able to bring before the
country any measures which would help to
improve the financial and economic condi-
tions of these classes.

Only one minute more.

MR. CHAIRMAN : That is enough.
I have given you much more than one
minute.

SHRI D. R. PARMAR : In this
Panchayat Raj the Harijans are suffering a
lot and the Government cannot take any
actjon as they want the support from the
persons in the villages. My main point is
about the improvement of educational
facilities for the Scheduled Caste people.
The students belonging to these communi-
ties are gelting scholarships, but there is a
bar of Rs. 6,000, of their parents’ income
for getting freeship and scholarship. Now,
in view of the rise in prices, I request that
the rate of scholarships and the bar on
their parents’ income should be reviewed
and revised.

CHAIRMAN :
Kindly conclude.

MR. This

repeated.

is being
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SHRI D. R. PARMAR :
cluded.

SHRI P. R. THAKUR rose—

MR. CHAIRMAN : He will
later. I have not called him yet.

speak

SHRI P. R. THAKUR (Nabadwip) : I
had requested you to give me time. Will
you allow me ?

MR. CHAIRMAN : One on this side
and one on the other side. Dr. Saha.

DR. S. K. SAHA (Birbhum): Mr.
Chairman, Sir, I rise to support the
demands presented by the Department of
Social Welfare for the year 1968-69. This
department has mainly two branches—one
deals with the welfare and upliftment of
the backward classes, and another deals
with general welfare. I shall confine my-
self to the welfare of the backward classes.
India is a vast, democratic country with
a population of 51 crores of which 56
million belong to the Scheduled Castes.
They are the landless people. They have
no land for agricultural operations and
they have no house to live in. They depend
on their daily wages. They live in very
unhygienic conditions and environments.
Owing to these unhygienic environments
and to the malnutrition, they are often
subject to infectious diseases like cholera,
typhoid, malaria and tuberculosis and so
on. It is the bounden duty of the Govern-
ment to improve their conditions and bring
them on a par with the other people by
improving their educational and economic
condition and improving the working condi-
tions of those Harijans who are engaged in
cleaning works. They are backward in
education, because they do not get any
financial help for this purpose. They get
only scholarship in the matric and post-
matric classes. They get small amount
which is not sufficient to maintain their
educational expenses. I suggest that educa-
tion should be given free for all these
people both in the higher and the secon-
dary level.

Untouchability is a most distressing
clement in the lives of these people. Un-
touchability, though a crime under the
Untouchability Act, 1955 yet it is in practice
in one way or the other in the rural areas,
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The depressed classes are not allowed to go
to the well and tanks to collect water; they
are not allowed to collect water from them.
because those wells or tanks are being used
by the so-called higher caste people. After
20 years of Independence, it is a disgrace
that such a thing continues. In most of
the villages which are inhabited by Schedul-
ed Castes and Scheduled Tribes, there is
no drinking water ; for getting drinking
water, they have to travel miles together
from the villages. Therefore, I ask the
Government to see that every village should
be supplied with drinking water, especially
those villages which are inhabited by the
Scheduled Castes and Scheduled Tribes.

There are nu hostels for scheduled
caste and scheduled tribe girls. [ am glad
that Rs. 9 lakhs and Rs. 11 lakhs had been
provided in the third plan for the hostels
for the scheduled caste and scheduled tribe
girls respectively. They should be given
the necessary help for starting domestic
industries and small-scale industries. They
are backward in society aad they do not
get any opportunity to develop themselves.
Therefore, Government should take steps
to provide them with all the facilities so
that they can improve their condition.

With these words, I support the de-
mands.

SHRI MUTHU GOUNDER (Tirup-
pattur) :  Sir, only during the British rule
of 200 years a beginning was made in the
upliftment of the downtrodden and
the removal of uatouchability, unappro-
achability and other social inequalities.
Then came Mahatma Gandhi who
fought for this cause. When the Hindu
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vadam in the Ramayana. From that time
itself, there is casteism. We should have
the guts to find out the root where the
caste system was born and we should des-
troy the very system which nourishes it.
But we always lack in that. Only some-
body from the south has started it.

Periyar E. V. Ramasamy has started
this big movement and it is gainiog mo-
mentum. Even now according to a report
by the Research Project on Caste in Educa-
tiomal Institutions sponsored by the
National Council of Educational Research
in Mysore State it was observed that in a
Saoskrit Pathashala in Dharwar only Brah-
min students are admitted for the study of
Hindu scriptures. While denying entry
to Scheduled Caste persons in this institu-
tion the Brahmins of the Trust Committee
said that in the precincts of personal and
sectarian religion and ritual the Brahmins
will not mix with others as these rules
have been ordained in Vedas and shastras
that because of their defiling occupations
the Scheduled Castes could not be allowed
to mix with the pure in the learning of
sacred knowledge and rituals. Therefore, as
long as we have our cherished objective—
Ramrajya—as long as we try to reach
Ramrajya we have to and we are bound
to keep this caste system. If only we want
to throw away Ramrajya, if only we boldly
say that our target is not Ramrajya, we
can speak of removing these caste bar-
riers.

SHRI J. B. KRIPALANI (Guna) : Sir,
are we representatives of Ramrajya here ?

SHRI MUTHU GOUNDER : Besides

kings were ruling this country,
flourished. According to Manu Shastra,
thore should be four castes— Brahmins,
Vaisyas, Kshatriyas and Sudras. As long as
we accept Hindu philosophy, we have to
nourish and maintain the caste system.

Even during the Rama Rajya, there was
one Sambugan who unfort ly bel d

these Scheduled Castes and Scheduled
Tribes there are many backward commu-
nities also which are very backward. In
certain areas they are more backward than

even the Scheduled Tribes.
The Scheduled Tribes live in geographi-
cally isolated pockets. My constituency
of many Scheduled Tribes. I took

He performed
tapas to purify himself and attain moksha.
But according to Manu dharma, a sudra is
not entitled to pray to God directly. It
must be through somebody only. For that
.offence, Rama ordered him to be called.
There is a whole padalam called Sambuga.

y 8!
to the Sudra community.

personal interest to uplift some peopie in
some villages by giving them jobs. 1 also
impressed it on some ‘social reformers that
we are not able to give them any uplift be-
cause they are always slaves of superstition.
if they get some extra income they spend
everything by going to some big temple in



3109 D.G. (Deptt. of
the south. They put up to the last paisa
in the hundi and return fully shaved and
empty handed. The problem before those
who are interested in uplifting these peopte
is how to uplift them. I have tried in
some pockets but I have failed miserably.
If I give Rs. 50 to a man and ask him to
purchase some sarees for his wife and some
dhoties for himself, he will take all that
money and also another Rs. 50 from a
moneylender, go to Tirupathi and put all
the money there. I do not want to offend
anyone. Let the rich people. weaithy
people go and put all their ill-gotten money
in the hundi. These bus owners and
moneylenders who are interested in duping
these poor people manage to spread some
stories among these hill tribes that if they
put whatever they have ¢arned in the hundi
next year they will have a bumper crop
and they will earn more. Such stories are
prioted and circulated among the hill
tribes and poor people. They believe
them. I have used my entire power and
influence but they do not believe me
or anyone who has got some rational
thinking. They take their  entire
money and also the money taken from
moneylenders and put everything in the
hondi. The Central Governmeant some
three or four years back asked the State
Governments to prevent moneylenders from
going and giving money to hill tribes. I
do not know why the State Governments
are reluctant to pass orders saying that
moneylenders should no longer go to the
hill tribes. These moneylenders give money
to these people, with that money they earn
and save something and at the end of the
year they spend everything in the temples.

So, there is no way. Unless we root
out this superstition in religion, we cannot
uplift them. There is no other alterna-
tive. Therefore, evetyone, who is interest-
ed in the uplift of Harijans or the Schedul-
ed Tribes, should find out the real cause
and remove the superstition and such
follies in religion.

Then, coming to untouchability, we
speak much about it. Itis still in an
acute form, but it is in its most acute form
among the Scheduled Castes themselves.
Everybody knows it. A cobbler is consi-
dered to be the last man, perhaps. A
Harijan will not touch him. Others may
touch him on occasions, but he will find
that a Harijan will not touch 8 cobbler,
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But we should not use these things so as
not to give them any support. The pro-
blem is very acute among themselves and
we should educate them thoroughly and
fally so that untouchability based on reli-
gion is wiped out from our country and
society.

Evergywhere labour unions are working
well, specially in the industrial sector.
Where it is very much wanted is among
the hill tribes. Almost 50 per cent of the
hill tribes are ussd as labourers by forest
contractors. The forest contractors are
exploiting them fully. There is no co-ope-
rative labour union among these hill
tribes. According to statistics, Govern-
ment seems to have formed already 1,600
co-operative labour unions in many parts
of the country, but they are not working
effectively. .

Everywhere a forest contractor will be
making huge amounts of profit, whereas
the poor hill tribe labourer working under
him will be getting Rs. 14 or Rs. 2 a day.
So, we should make it compulsory that
labour unions should be formed and we
should give some protection to these hill
tribesmen who are working under forest
contractors.

The Scheduled Castes people originally
were following only Buddhism, according
to Ambedkar. I want to quote a Govern-
ment publication regarding this :—

“Ambedkar was of the opinion that
many of the Scheduled Castes belong>d
originally to the Buddhist denomina-
tion and it was the tyranny of Brahmin
priesthood which eventually reduced
them to their lowly position. From
the experience of numerous social
workers one learns that it is easier to
reduce the distance between the upper
and the lower castes than between
sections among the lower castes them-
selves.”

So, the system has got deep roots
among the Scheduled Castes themselves.

SHRI R. D. BHANDARE (Bombay
Central) : You have mixed up the two
statements and put them together as one.
They are entirely separate.

SHRI MUTHU GOUNDER : There
are two issuog. but the issues are dealt with
here. v ’ “ arg deq !
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The root is in religion. If we do not
give much importance to religion, the caste
system will go away. If we give so much
importance to religion and superstition,
castes will be there for ever. Therefore 1
put so much emphasis on the importance
to remove this religious basis.

MR. CHAIRMAN : Hon. Members,
may now move the cut motions to De-
mands for Grants relating to the Depart-
ment of Social Welfare, subject to their
being otherwise admissible.

SHRI RAMAVATAR SHASTRI
(Patna) : 1 beg to move :
That the Demand under the Head

Department of Social Welfare be reduced
by Rs. 100,

[Need to overhaul the administrative
machinery of the Government Lady Noyce
School for Deaf and Dumb, Delhi (9)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Need to improve the catering arrange-
ments in hostel attached to Government
Lady Noyce School for Deaf and Dumb,
Delhi (10)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Need to reduce the boarding charges
and improve the quality of food provided
to students in the hostel of Government
Lady Noyce School for Deaf and Dumb,
Delhi (11)]

That the Demand under the Head
Departmeat of Social Welfare be reduced
by Rs. 100.

[Need to look into the grievances of
the staff attached to the Government Lady
Noyce School for Deaf and Dumb, Delhi
(12)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Behaviour of the officials of the
Government Lady Noyce School for Deaf
and Dumb, Delhi towards the staff and
employees (13)]

That the Demand under the Head
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Department of Social
by Rs. 100,

[Need to repair the quarters attached
to the Government Lady Noyce School for
Deaf and Dumb, Dethi (14)]

That the Demand under the Head
Department of Social Weifare be reduced
by Rs. 100.

{Irregularities and favouritism in the
allotment of quarters attached to the
Government Lady Noyce School for Deaf
and Dumb, Delhi (15)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100,

[Failure to supply summer and winter
uniform in time to class IV employees
attached to Government Lady Noyce
School for Deaf and Dumb and other
Homes ia Delhi (16)]

That the Demand under
Department of Social
by Ks. 100.

[Failure to confirm temporary em-
ployees who have put in more than 10 to
15 years of service in Government. Lady
Noyce School and other Homes (17)]

That the Domand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Failure to improve the condition of
buses and provide new buses for the
Government Lady Noyce School for Deaf
and Dumb, Delhi (18)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Failure to pay overtime allowance to
class IV staff for working beyond regular
duty hours (19)]

That the Demand under
Department of Social
by Rs. 100.

[Failure to fix the duty hours of class
1V staff of the Government Lady Noyce
School for Deaf and Dumb and avoid
putting persons in both shifts. morning and
evening (20))

That the Demand under the Head
Department of Social Welfare be reduced
by Rs; 100, h ' ;

Welfare be reduced

the Head
Welfare be reduced

the Head
Welfare be reduced
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[Maladministration and irregularities in
the Government Lady Noyce School for
Deaf and Dumb, Delbi (21)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Need to go by seniority for the pur-
poses of promotion in the Government
Lady Noyce School for Deaf and Dumb,
Delhi (22)]

MR. CHAIRMAN : The cut motions

are also before the House.

ftygo o wgERW (A3Wia) :
aurefy wfigm, ¥ @uwraweRT HAWY
N wivi w1 gAgw F F oy sfass g
a1 § Al ARy w1 sar wrfaETE
Tt ¥eger ziew A FY wewEl A
q<H &V=aT =TT §

¥ arere Az ¥ ofaarfaay ¥
fren % g Fpmigw W sARIER
Xt § Y § 1 wgQ ¥ ATY AT @I
Neramsd qrn 21 TR TR A
ol wER adl i & N, |
feafa & aar gaatq § \ amTd & owET
F W EW A A Faw wiaw § T,
a7y Jafas qo7 wareer graedr wiear-
&t w1 WY QIRAT FTAT qgqr & SIS
& X AL & I qrEr 6 ¥
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¥ % qrem a9 fawfar w0
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AERIST § S Ay ¥ qOGAT w7
- Rwarfasal & sfa & faT g
I @ F oaw fawwm QA
gE A § | @ oW N wwEn far v
2| woeaey faw aiEt § uw N T
Y a1 qgt THI & a9 afswar qur
= oY FAY g W @) mrfeEw oWl
¥ a7 fat § AN & w3 swg fantw
g A IR W G MT ¥ FC AR
AT F FTW N F1 A #5107 A
MR

e @Al 1 w19 faar afegd)
F sz ¥ wman omar g1 e afed
sfeaTfaal &1 aXE M ;AW T wT
& JAT § )

gaua § T Ay & WA F}av
¢ & messifad favm dami &
fa sare 43 &7 o7 | 59 ¥ faerr afk-
531 ®1 W FTE FE@T GG Z0T |

mrfaaret = & wf 30 g H=@w
& frg uF @A I & | %@ T JveX
FT VAT AT & G-I ATH FT W

Agfaai Pt § Fa9 TNTIRE &Y w94y

%) | srgar & fF arfes slafy @ &
fag <t AT aufir § se

sfeart € O & TS F A

sty #X @ § | wwfa qar weg fafeear

&7 WEgeT a% 9T A1 GOAAr & | 5@ fwa
& @9l ¥ eqreer gret w19 gd-gfur
& gre fFar AT Tifgq
fafcara aar sinel &1 fawe e
1 20-25 TE 9EA TAR FAT wF @
foreg oo qET o Y ger s Y dar
Fawr qea< Iy § | ow feafe & mEe
7 foamr At fiEY qar @t qdEY
# &7 ST w7 ETH T araAr X AL FAY

b ¥ g0 g @ wwt g
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[=t Wo Ho wTEgFRT]
T AT BT gF GO ey 3
AT AT AT T € F T
Lol

Wty aaTa-afant ¥ ghom aur
faffom A W aen §, N & aw@ ¥
ain 137§ o gfera "ufsa qur
T gfie & amra § 1 fafera A @
fafag EAR A IMT | T F A4,
frtr® qar gEEIT F AR 9FXT W
X frgs wrs % M7 @ s 2, a8
rd wgAr o

st fremw aw () ¢
rafy wEled, ¥ A @ O F AreAw
¥ ot 5q fawm F W §, gfcera )
GAFAIY Y @ FIA AT, GO
F X FA ¥ fad wg¥ @, g M
IO &Y FY T FA I, IT & FPA
fiF 9 w1 Iog WT I § g FA AMT
ifed

aawfa wQTT ¢ WA HIAT AT
Feq ¥ Afd 1

ot fareraraw wrw : Faga g
yareY F g el § 9 gy ww e
T SE ¥ AR W S-S
fwr ®1 7€Y@ Wfed LW fd &
w1q ¥ @wer g w1 R faQe wwar
31w el A FEE-EeA@ #7
g AT, yEwd, wwr, sl
gge, e, Wy ok fewr @
TRl FTAAT S 98 @ f ) fadees
YgaT TR AN WG, THE F FH
O a efewa, ot &6 ¥@T e ww
w3 &, fody v ¥ gmaw A o Al
FT GFAT L, W T AWED § 9 R
SHTT &Y qITY T GAAT FRQ § ) WA
3% wegE & @ & e w1E ¥t g
¥ A I T W 91 AR IS
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FAA FH FIGAF A A QT o
A-AT IF I w7 AR fear wmw g,
frg sl Y g9 ot S5 Y faear
TR A aF gfoHl A dWw
FA WG FW F wEEAT @Y
oo gfteel ¥ fFar gfudw & feae
faat awra ¥ €, fraY ol & famr oY
Ffacawm ) & frad efem a0
Al A wAw Adf )@ & Wt oww
gga faemm €, a8 ard gea S
# T g wawd @ § AR W
oft ¥ fA2Rre 97 TR A W fean
AT 1 H @ F TY WRW wT F
Y A FEq |

feiw 26 S, 1968 FY 17 afq-
arfY, gt fasag, faem gy,
aMFT FA1T, IAT TRW F frard s
geATg qreifs ¥ aleg adia e
qEF wla T H fAE9 gear IR
wig & s, affEe agr sEETe
FEAW I A AT AGGAR ¥ FAE
97 gEAT F1 RO qiy F g FO¥ A
SEqEEAT gl # qOgAF AFHT TAT
qar 11 71+, 1968 g% fotd & Ag)
KN

IW TN F AT A wqAT 5T wEAGY
# gfadi ¥ ewr W AR A Aaw T
W fFag, o dar AT ;) O
Far A ¥ fe gat oy < ary
wRe!

TERYT &7, WA gl # s
w1 fag ¥ &Y gfeaw et A w'q &
o 7T g7 foq friw g s & e %
I R AIZTCY

W R ¥ 0F g s 5 5|
fore &w fegw w3 fomar s faar mar
fFem A W Ty i ¥ wiE F
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T g fag 4, ¥few gfee A< w1
Hq1HET a9 fFar o

IFY 939 ¥ @F T § gfoom afe-
AT FT AT FT T GRATH GAAT 4T,
Fif IFEIA H9 AT FT TQA T
A1 § fFUT 411 W R & GFR
@ T 1 wa e &, faw oax
FE1T wHfl-Hew dgee g Wl

T yeR wer s2m & i gie
® YGRIT I & A9 F gI@ A«
Ft MY w7 K QAT 990

T AR AT P A F W™
Tga FXY | IR Fgr A1 ¢ Al
%g wig 9%, @ WG W/ A v faw-
€| aE-TeT w1 AEy ag a1 “&faw
&few Wifrw aqrar, TR-TST &1 gY AL
sgrar 1 & ey q1e feET wwar g
fir TrRArE] TTaTR 27 BEEQ, 1931 &t
L FTEIETR § A9t T8 T a1 W g
SAST FY Ay § AU TAT AT 1 gH HA-
7 fr gfearl & A ag wash 7 §,
fra f agi o a4 & ga & W
AT FET E |

IATRT F waw foar § gt
= aEER & ) & e aee §
s ATHT A1 Rrwrga e T q4T
foemelar &1 Y o7 THT £ 1 9WH TF
e e g & 5w e amn
orar ¥ uE gfom wfgar B @ AR
Tga & O Y AT T AT 39 AFAL
1 ard ¥ 30 awg a=h W ) w
N g gwer wfawai #1 e, TG
qm’ﬂﬁiﬂ'ﬂ'ﬁ'@:@'ﬁ'

affT FamrTg fF @A § A
AT I 1 A 8, afeF Qw ar awi
w78 N W o Q@ wurE @ A9
T 7Y FT T 1 A 7 AR R,
Y Q@ ot w7 agrar 4 § A
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S 9T AT T & 1 gH A qg
=g & fr gw wawt 1 Nfwgl § 7 73,
afer TR AR gA-FEATw 99 woq
gral q gfeomt #Y a3

& 5FR faer @ § oF gaema
SHIT 7 ©F qren# gfom & &g 9T oa-
T FooT F @1 g, fqa # guar W}
TR FV YA T AT, A gIAr F1-
aEt R QA N, Wi fF o
aF F15 Fraarar 78 F1 g

16 i, 1968 & &5 fgrgeam,
ez 6, FTeH 1 g & fF mr RU B
e drafar a9 § oF a9 g7 -
w1 35 gfomt & afvgm feq-ggis s
fe @ *

I SRY F qF T T wEr §
gimt #1 &g My wifaq qar oY ox-
FTX ITHT GHIT FM I W 17 ATAY
=ifge | g guTT 24 Wy, 1968 F
fede ¥guwd | A wir 2 s o
=afg &1 70 ¥ 97 § gy fRar sy A}
I8 9T HEGEEAT FAA  JAT AWCCH
BT F AT JHEGAT TATAT 1Y |

FT TEFR AR AT qEFR 0F
TE AT FT qar G Fm A § fF
T darn § oy gfcwra &, safe
TS awamoaram A

faga e & s @< A,
AT AT ghvar & s aman
a8 7 Y& % ATa fpa e,
e A a1, I SO0 |
& wgal B grar o fgge,
Faf ¥ A 4% F 9T
& A A WA FE A7 Y,
aqf FaHI A faw wg
A @ A S A T ALGH,
& T I AT ATGA |
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g gaTfeT §, ©F WO T S
7@ 3¢ I WAL WA, -

TE.39@ I T AW A G,

Tq AW T FEATU a¥ g,

3@ T BT G ATAA T AT |
7@ 2 ¥ YITY I AT §T T 99 9,
T I FULT F 6T Ta T A Ay

for Y &1 AT gl

Fyw F AR @ g,
T F IR g &
grEfeEa W E

g 3w ¥ gfwAl «Y swgEr 60
sfrma &1 @ @ei adeg aEy &
Far g gfam # 16 wftea @ afee
7 qrAET § 7

gawfa AQET ; AT 9T HIAT
FIGQ G FX

Y fraacw A fow & fre
AMRAT §

awmfe wgeg o AR agw @
g  a|ET )

= frEaTW e R A MY
gheerst &1 Fearr A M v ardy
st &, afew & vl wRew ¥ ag =T
wigar g Fr o awEr Awfat ¥ &5
qdf a3 feaw efom & o gt ot
% ¥ foad gficam &, fod gforr foen-
offal w1 farar Wi $A & fora fader wam
mar g .

o Red § fn g w4 e gfeet
¥ w7 FET W IER A FW § L afeT
wrAEE A, o TwgAw fag, gfeml &
ur fRdf Wl & W AR ¥ IF W
fazrr § 1

@I #1 Wi, dgad sk gfemt
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N giAT A @ TfFT L Al A AR
e R gl &) & ot aF 7
fast @1 & 1 TR weaTw ¥ fag Y wyg-
T fear gm@T &, @r A, SR &
@, SuR a€iE AT S g
g WY AR T I § A TR
faq @y wFE g §, 9y TI@EW
7§, weg g A § ) g fag
weg e adf &, afs w w=a
LrciicaiionicaEa &L

T fag & wofr adey & ag 9w
= fir oF gadia $¥A awrE Wiy, Y
T A A wiw w2 fF ey d q=t &
gfewat w1 frear seamT g &, @Oy
AN+ & g w1 whafafae feoeT agr g
arer feafa ag @ fr e a1 o gfot
% grr oY aaiy grar a1, Wi ¥t ¥EY qatw
IAH G & QT 8, afew 9 W wivw
qqq TaT @R |

T g & a9 ¥ 59 qerey & wiefy
F e Qe swar g & fee s
argar § 5 oF FA &7 H 5 AT Y
s M 9 5 @ & gt ax wi war
sATae 81 ® § M ifawy & gve 3
&Y sqaear @ 7 | a9 F qwgw fe
} AT g T FT Y & W @
ST Y quT woaHY € | 98 SRS wiw
air e gfel #Y g A 9w R
X feafa &7 &Y fae gEw e 24

SHR1 R.D. BHANDARE (Bombay
Central) :  Mr. Chairman, Sir, hon. Mem-
bers will speak on the various aspects of
the work done by the Social Welfare
Department. Some other hon. Members
will also speak on the bemoaning tales
of sufferings of the Scheduled Castes and
Scheduled Tribes. -

One of the hon. Members who jwst
80w spoke was actually bemoaning and
telling us agonising stories which are based
on'facts and they are not factions. Today,



M3l DG (Dept.o.  VAISARHA §,
I will take the opportunity to place before
this House one specific point. 1 will not
travel over vast ground because 1 would
leave that matter to the - other Members
to do so. We are dealing with Social
Welfare-and what is the purpose of Social
Welfare 7 What work does this Social
Welfare Department do ? It is given here
at page 7, on the Introductory poriion of
Chapter I.  This Report says that ‘the
prime .concern of the Governmeat has been
1o bring these less fortunate sections of
society at par with the rest of the popu-
lation’. That is the objective envisaged
or placed by this department before itself.
The principles enunciated are also given
there. Tt says : ‘The high ideals of social,
economic and political justice, equality of
status and opportunity and the promotion
of fraternity among all ‘sections of society
were embodied in the prcamble to the
Constitution itself’. Therefore, Govern-
ment have taken upon itself the task to
bring these less fortunate sections of
society on par with the rest of the people.

This Department has also announced
to the world that-it wants to implement
the Directive Principles. 1 need not tell
this House about the importance of educa-
~tion. The late Prime Minister, Pandit
Jawaharlal Nehru said ‘Education is an
investment in man’. [ do not know whether
the Government, and more specially the
Social Welfare and Education Departments
are imsisting that this investment in man
should be increased. It is also said that
education is an instrument of transforming
a man or a person into cultural and
cultivated man. Education is also consi-
dered to be an instrument to transform the
Indian society. Well, these are the high-
sounding principles. In actual practice,
for the last two years the Government is
reducing scholarships and thereby reducing
the investthent in man. | need not trouble
‘the House in reading the figures of the
Jast 3 years. I would refer to page 60, of
the Report of the Social Welfare Depart-
ment. These figures will disclose that the
amount spent on scholarships is being
reduced gradually on ome or the
other. However, even on that poiat, I
should not dwell at length. I have failed to
undersiand as to why this aspect of the
programme of the Social Welfare is not
extended to the unfortunate sections of the
society, which section has embraced
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Buddhism. Whenever I raise this question
it is not understood by the people in
general and more especially by the Govern-
ment. We are not demanding something
which is not their constitutional obligation.
There are some obligations under which
Government must extend the educational
facilities in the sense of scholarships and
free studentships. Let us answer some of
the questions so that we can understand
the problem of the new converts to
Buddhism. Who are these people who have
embraced Buddhism ? In order to under-
stand who these people are, we have to
take into consideration who these people
were, and what their status, position and
habitat was. If we take into consideration
their status, position and habitat before
their conversion and their status, position
and habitat after conversion, we shall find
that there is no change in their status,
position and habitat whatsoever.

SHRI S. XAVIER (Tirunelveli): Except
in religion.

SHRI R. D. BHANDARE : Except in
religion. And religion for what purpose ?

SHRI J. B. KRIPALANI : No
purpose. -
SHR{ R D. BHANDARE : No, there

is a specific purpose. As education'is an
investment in man, Buddhism speaks of
the changing of the mind of an individual.
The Lord Buddha himself had described and
defined his religion in the following words:

9 NI THH FIAE ITIFIET
af9q TARITY TF T AN |

The purpose of Buddhism is to change
the mind so that a person can transform
his life based on the social norms
enunciated by the Lord Buddha, namely
Prajna, Sheela and Karunaa, wisdom, moral
character and softness of mind and also
Maitree or friendship.

SHRI! J. B. KRIPALANI : Why should
he not convert the Treasury Benches ?

SHRI R.D. BHANDARE: | am
trying to convert my hon. friend too,
because he says that religion is of no use
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at all. Therefore, ] am saying this. In
order that an individual should change
himself, we have accepted Buddhism. But
then, this aspect has not been appreciated
and understood.

Anyway, it is a moral obligation on the
basis of which facilities, and more
especially educational facilities, should be
extended to the Buddhists. But 1 am not
standing merely on moral obligation. On
moral obligation basis, Government may
or may not act, an individual may or may
not act, a Minister may or may not act,
an officer or official may or may not fulfil
what is expected of him. But every
individual who has accepted the Constitu-
tion as the basis of society has to fulfil
thosc obligations. We have accepted
democracy not only as a form of govern-
ment under which the Ministry and the
Cabinet form of Government is there, but
as a way of life. Are we, therefore, to
accept only a part of the Constitution and
reject the rest of it ?

1 would, therefore, draw your attention
to article 25, because whenever we raise
the question of facilities to the Buddhists,
the question is raised that we are no
longer Hindus, =nd we have left the fold
of Hinduism. But since we are dealing
with social welfare, 1 am drawing your
attention and through you the attention
of the Government and more especially of
my friends who are occupying positions
of power and authority, to this. Article 25
speaks of the right to freedom of religion.
But I am not propounding or explaining
the basic principles of secularism. So, I
would only read clause 2 of article 25 which
reads thus :

“Nothing in this article shall affect
the operation of any existing law...”

This means that Government can and
the State must fulfil the obligation and
nothing should come in the way fulfilling
the constitutional obligation. Then the
clause goes on to say :

“or prevent the State from making
any law—
(a) regulating or
economic ..

I would now read out clause (2) (b)
which reads thus :

“providing for social welfare...”

restricting any
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Let me emphasise these words “‘social
welfare”. Then it goes on to say :

““...and reform...”

The reform is the reform of the Indian
society.

“...or the throwing open of Hindu

religious institutions of a public
character to all classes and sections of
Hindus”.

So, for social welfare and social reform,
Government must perform certain obliga-
tions enunciated in article 25. But to
whom is the application of the programme
enunciated under social welfare to be
made ? Explanation 11 says :

“In sub-clause (b) of clause (2), the
reference to Hindus shall be construed
as including a reference to persons pro-
fessing the Sikh, Jaina or Buddhist re-
ligion, ‘and the reference to Hindu
religious institutions shall be construed
accordingly.”

17 00 hrs.

So for the purpose of fulfilling the con-
stitutional obligation under art. 25(2) Ex-
planation II, the educational facilities,
meaning thereby grant of scholarships and
free studentships, must be extended to the
Buddhists. What is the difficulty in doing
this? I do not understand. [ am told
that Government have already accepted the
principle. Then why is it that they are
not announcing it ? 1 demand they must
make a categorical statement whether they
are going to extend the educational facilit-
ies to the Buddhists or not. It is already
in the air, I have been hearing it for a long
time. What is the difficulty in coming out
with an announcement ?  Whoever
joins the post-matric class should be given
facilities, which is done by the Maharashtra
Government. I was under the impression
that the Maharashtra Government was not
progressive and the Central Government
would be very much more progressive be-
cause they subscribe to, and profess to
follow certain norms or principles of demo-
cratic socialism. But then our Maha-
rashtra Government is far more progressive
than I could envisage the Central Govern-
ment, b it has extended all facilities
to the newly converted Buddhists. 1 do
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not know why the Central Government,
specially the Social Welfare Department is
lagging behind in this matter.

Is it that their socialism is one step
forward and two steps backward ? What
is it that they are professing, what are
those socialistic principles when 3 large
section of the community are denied the
basic necessities in the form of education
for transforming themselves ? I need not
elaborate this point.

I would only make an appeal again
that a categorical statement should be
made here today bscause T have been hear-
ing it, 1 have been praying for it, I have
been...

AN HON. MEMBER : Fighting for

SHRI R. D. BHANDARE : No, not
fighting.
SHRI DEORAO PATIL (Yeotmal) :

It is said the matter is under considera-
tion.

SHRI R. D. BHANDARE : I shall
start protesting a day after tomorrow if
the announcement is not made today. Then
we will be free, specially I will be free, to
protest and fight. Therefore, my request
to the hon. Minister to make a categorical
statement so that the Buddhists can be
certain that they will get some facilities
and consider that our Government are much
more progressive.

MR. CHAIRMAN :
it is_ it is y that
Jimit their remarks to 5—7 minutes.
A. K. Kisku.

Time being what
Members kindly
Shri

SHRI P. R. THAKUR : 1 have moved
some cut motions. and want to speak on
them. I may be allowed early as I have
an engagement outside.

SHRI A. K. KISKU (Jhargram) : You
have very kindly agreed to give me 7
minutes. I would like to have only 3 more
because in the entire Budget session I was
not given any chance at all. Therefore, I
would like to have this chance.

While listening to today’s discussion on
social welfare, a line from the Negro scrip-
pure was ringing in my cars. The Negrq

VAISAKHA 5, 1890 (S4KA)

Social Welfare' 3126

is crying out of utter distress and praying :
‘Here am I. Hear me and save me from
the sufferings that come from man’.

Today my hon. friend over there ex-
pressed most emotionally and most reason-
ably the distress of the Scheduled Castes
and Scheduled Tribes.

He also expressed the sufferings of
hutanity at large. When they talk of
social welfare, social welfare must have a
basis, must have a philosophy, must have a
source of inspiration. Our country has a
philosophy. We believe in Gandhism. - We
have a socialist pattern of society. It is
declared to be a secular, non-communal,
socialist-patterned, welfare State. And
there is a declaration of some social welfare
schemes for the service of the Harijans and
also for the alleviation of the suffering
humanity. This is a beautiful philosophy
and in order to implement this philosophy
we have a beautiful machinery. At the helm
of affairs -we have a Minister whose name is
Ashok. We have Shri Asoka Mehta. We have
a beautifully-balanced Couostitution, a Parlia~
ment, the legislatures. There is a Govern-
ment with an elaborate, machinery and de-
partment. There is a Secretariat, a Direc-
torate and a big Publicity Department.
And in order to wotk for social welfare
within this framework, money is being asked
for from the public treasury.

Today in the early hours we have
heard that a Minister of a State had re-
marked that the Harijans deserve to be
kicked. Within this beautiful - Constitu-
tion, with this most eloquent philosophy,
we are getting this kick, and this is not the
first time. During the last few days there
have been so many unhappy incidents which
we read in the newspapers. I think it is
high time that we very seriously thought of
the whole matter and gave the responsi-
bility to the Social Welfare Department to
see that they look into this more seriously.

I would like to point out that this
Social Welfare Department is an isolated
detached department in the whole Cabipet.
What I mean is that the Government should
work as a team and it is the responsibility
of the Social Welfare Department to baptize
the entire Cabinet and .inspire them into
action. It should not only do what it
should through the Government but it
should involve the entire nation, the volun.
tary organisations, so that the whole society
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becomes social welfare-wise oriented to
alleviate the sufferings of the people. |
am very sorry to say that in this report I
got a list wher: there were only 21 orga-
nisations which are co-operating with the
Government. It shows that the Social
Welfare Department has failed in its funda-
mental duty to inspire the whole nation to
be involved in these welfare matters.

Secondly, 1 would like to point out to
you and to the House how the constitutio-

nal rights and privileges of the people and -

the office of the Commissioner for Schedu-
led Castes and Scheduled Tribes have been
reduced. I am tempted to say that it is a
sort of petro-chemical evaporation of the
functions and the constitutional rights of
the Commissioner. Today we find in the
report that the regional offices of the Com-
missioner have been taken over by the
Directorate-General of the Welfare ~of
Backward Classes. What does it mean ?
It means that the Commissioner has been
denied his eyes, his ears and his hands to
work with. He has been rcduced to the
position of a sophisticated police constable.
He has eyes ; he cannot see ; he has ears,
he cannot hear, and he has hands which are
tied. He has been chained in the whole sys-
tem of bureaucracy. When we get a chance
to discuss the receat repott of the Com-
missioner for Scheduled Castes apd Tribes,
1.will show you how it has been a great
disappointment to us that we have not got
the right type of safe rds and

dations from the Commissioner.

This social welfare department some-
times looks as though it is not oaly indiffe-
rent and cold, but massively hostile to the
scheduled castes and tribes. . There.isa
certain amount of money to be spent for
stipends of students. Why is it that dur-
ing the last 20 years, the machinery is not
functioning properly and the stipend does
not reach the students in time ?  Why are
appllcauons for jobs from scheduled castes
and tribes suppressed ? Why is it that their
promotional records are tampered with ?
Why is it that the poor adivasis do not
get protection even today from the exploita-
tion of mahajans and their lands are taken
away ? It is all because the social welfare
¢epnnq;9nl ns fallmg tcmbly Iu its task. -
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In yesterday's pepers in West Bengal
there was a very sad news. The education
department was preparing a plan to feed
the primary school children of the rural
areas, for which CARE and other philan-
thropic institutions from Germany and
other places had agreed to provide food
for the students. But just because the
West ‘Bengal “Government failed to give
only Rs. 45 lakhs, the entire scheme has
failed. Ft is not the direct responsibility
of the social welfare department, but they
should take it-up with the West Bengal
Governmant ‘to see that these boys and
girls from the scheduled castes and tribes
and other backward classes in the rural
areas get food. Otherwise, they cannot
read. They must be given food, clothing
and education at the same time.

We hear so much about T. D. blocks.
But it has created a sort of frustration
among the tribals because of the wrong
implementation. In Bihar, Orissa and
Bengal there is a big belt of scheduled
tribes. But the boundary of the States
runs in such a way that there is a chunk in
West Bengal where there is 3 small section
of tribals.  But they are not getting the
D b'ocks whereas Bibar and Orissa are
getting a share. _This 'is great injustice.
The tribals should be taken en bloc and the
geographical barcier should be done away
with, so that there is proper integration
and proper implemszntation and the entire
tribal community should get the benefit.

Among the lothars in Chargram only a
few days back there was inter-tribal trouble.
In this inter-tribal  trouble the lothars’
colony was burnt. ‘1 hope a report s
coming and we will know what the facts
are. This trouble was going on for five
days and during these five days, as.I said,
the lothars’ colony was burnt and some
people were killed.. - What was the police
doing for so many days ?

17.16 hrs.
[Mr.. Deputy-Speaker in the Chair]

If this thing happened in Calcutta the
whole country would have been awake.
These poor people were quarrelling among
themselves because of ignorance or-irinoce-
nve apd the Po\ici ‘did not take any action.
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These are somc instances of great dis-
tress that these people are suffering. It is
the cuty, it is the responsibility of the
Social Welfare Department to sce that jus-
tice is done to these people.

st wtad (A|R) : IITeMEer AR,
# qura Fearw fan F a9 gEEt 1
qHET F gC AT & $g o A9A fa=ie
I X GAA T@AT ATGATE |

#iT gear 97 Y 8,63,000 TFY T
7 g 7T FEar 98 I 4,01,83,000
TN L g AAT = afy Aew fear
arF dtag A fAem FT 4,20,46,000
Y P &

£q garq wearq fawm §  fadgqar
NiGT & Y seafy 7 714 FA@T L 1 HT
w1 wgafaq sifaal qar wggfaa mfan
sfiat & wrgea 1 fRtd & wgare & aut
F @er 1961 Y TATQAT F AT FA
9,42,54,692 & wafs sw asa | I
AT 50 FAE F FAq 21 I WV
A7 g3 gt & 5@ |y F AR AT-
qAg: 10 F0F qrandl dsyes FEed S
deqes greea H AW A g afw s ¥
TG SATAT W @ qFAY & | WA HAT WA
feara @ T 3§ @) wgw 93 feag
FOT 4 FUT a7 10 5AT Y qAqem
9T @i g @ A 99 fewma ¥ wfa gAY
FAF AL 40 97 @9 G 1 A @R
# Al war 5 Y gr oy Sg SR §
3T dIE § FHAE g qHa § WX HY g4
I AN FY I FT G¥A ? 48 99 9
& A I AH @A agT g AR
Fa @ ¥ wifew aig w1 @wt W
Sar @ ey ag @w A wfaw
g qA A qrEIIHA;r g |

wrfearfaal qar gfieel &Y awsn

¥ gmw ¥ s U gEEAr {1 AT

g ¥ 7 fyua § 5 wgwd A el
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SR & 20-21 a9 ta s F @12 W ag
quegT 7Y W gAY gEAfaeg aq
FRedt g &) Ueafa S A gEvEw A
TAATET FW g WIW wfraew § o
I ) & A I F 7w F I IqIq
FAT ATFAT § | I W qHeAr 7 fow
X g 7 wfrwy ¥ 95 8 R g
R

“sgafaa snfaal, wgafew wrfs-
afeal s fredy onfasi  amfas-
#Aifgs sfd @R & Y ga o
T fa=ar #7 faug wrd | geife 59 %Y
Ifg & fa¥ aga 59 fear man & @ o
FIER 4 At & fF agq w<aT amwy
g :

39 ¥ 7399 78 § f& ag auear g
A AT GEY | T GHEAT AN Y qW
fipar s17 ? 5@ ¥ e faw ww afas
ANy I Eafs @ F gia wiaT,
grmfas Fafas N TeEfas st §i
T TAT § | S 94 T T FR 1 59-
fag & wigm & @ dawa ¥ fag aoe
FRETHT FT A FT W SART TG AT
Wity gax for 10 sUs & wfas
qifya @@t & wfaw 9T §1 g FT
LIRS

wezafa S & afww § o "1k
Ioorw srar ¢ frwwr W & fom s
STET I ST whnTEw ¥ 9o wear
12 % AT T FET & ©

“gq Y ARNT AIWE A gAT A
Y wqT GATT F w7 Y quwe frgr
21 gw faw A3fgm, hmo ofmw
g W gt Sufrae F afe
At Y e AR gfa e & fag
fAGeaT 9T FW WA | Y A 0
N WAl F faeg dod s @ § g
AT g9 JI9 fawar @ )
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[t wiaw]

TF a1 gW SRy &% ¥
TN F Y wEEt N I@ Foo § Wi
ghrar & #% 2 & wifede sk <
Y Nfg a7 w 2ol @ oW W
Ay s § AT w8 v mwn MY
W EINMWMEMFEH sva § @
A, OF & W F, w7 & i AT R
AET T AT QH GER FT ATAS qHEA
F oy qarc adi £ ag faada A gd
gy F) ot &1 g% g9 Q@ wr awr
| 2T & F g W A 5w & ¥ e
B g4 W g a0 A WAy F AR
Nfaa it ¥ qa7 gEdy A &1 aga @
U A1 g7 F e § fom & FTw
IHT AT & | -l g § fana-
qT, HEq NI F' GAl, AT WA N
aEAT qUT g g w1 & frer T8
rgar, AfeT MY T 917 FT 94T ASAT
¢ 5 gk A & fe| wa wTAEAT @
AW T gw aweF X UL
Mg § arAg #1 qrag g & Ay of
da 78 &1 Tw grwifaF  wEAEAT #1
g F & Frd gATQ AR & SA g,
RN G Y, A e frdag
I WY & ? uF a ) Arex ArsheT §
R gad axs faega @A ARH S
T 4% @Far & 1 & QA &Y @ Wy
i famwar g ot At R A
fgerr Y wEewr, @mfaE  wERdT AR
oAt gaear frgdt gd § 97 A1 g
qufasier S & @iy shear 3F g g1
o it Sl ) A R oS @
T Yay & fr ofees wfaw sfiga R
Tad Awfdt & wex gfe Frenfod
FrgEd ¥ gra g fear w@wr oww
ARAFTFW 99 wIATL? UF g
fradt oY fer & A 93 X wAw
Fear 2, forg o qwa o /T A8 frear
faa &1 &Y #7 T =7 FE T A
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gl &, qai ag faadt forw & fag e
g a0 g vy, aqm fawar 2
AFT A gaar F7 A AT wwr g2 F
FERAFEU AR g F AN A g A
FPFE A WA @A iy aife
a9 gt ol fafeel #Y 57 § @
T e ar @ 1 oW9 W R g
AW FT Y F ST U g §
aifs 37 % grnfas saw ok sfas
Stae #Y TT AR BT FTA &Y GH |

oI agq @ AT WA §
o & fad 17 sar ¥ §, gwEaEE
aTgT T FF 1y Fwfeat N Qe 7
swoet fFar, as-as Aamt & o
A s Far g € 7 onfas Af=) A,
aifns At §, o o oy WA ¥ 9w
F1 AFT ATAT &, Tgh TAR AL AT FFAT
SREY o7 g §, ¥, fafeaar, w3 @
or @Fy &, AfFT Aq gww F A wra
fr @ sl @ g gaR feaw ¥ s
wE &, o ) o & 33 A< areifesy
I, 99 F AW e Ew A
W gwaEd & oY A ad &
TF & 97 g@ AN, TW AN HAg-
ATT &, WS QT § AIdE Y &, gAEN
T &1 W A A g, A F g,
oifeF J1 71 FAN A1V, RN 5w TR
FAFAT AATIR 5 §, ST FrFS ¥ wwr
Toe faar oy qifs fec g N fema A
[ EF T AP A oAy W)=
oy F A I QW T FIIA F9 @
A 7€ (F3 o g, g ga fad mea
e 7 ¥ 1 gN @F AR F qrwmr dar
fF Far arw §, F4 g7 e A St
g ok w T AN N FN a9 W,y
oY & qrfe s FRA are @ R
fermagrad?

WTo ok AR & woee g 3 de g
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fF qofat #t arerg faedt 8, w5
afedt & qra aew § 1 e fr afed
% gfcoml &1 93w @< ) 97 A q@ER
=Y Fow § ¥ A, oty 1w feam o,
THfYeaT ¥ AT 9T F A @, q@i W
XY syaear g wifgd fow ® @a AW
ST @ | Sgt ax A@T A gt 99 F
Frfer #R THT qEFTR AIX Fodk H N
A §, T qXG F WG AT TAT GRS
g \...(wawamm)

e W § ot aga @ ard A
€ A ST W= § W @it § 1 @ g
TF AR MA@ gE T g g
grd a7 g

0 9 § A faaw & @y A wgAr
STEaT § | s & AR fava fRogw
W ¥ 7 A9 < gr Tfgq ) WSy
F a1 3 ¥ 7w fagw g AfFA S g
Frara § fr o9 aga & g 7 79-
frgg &7 oAt FriETs # ewfiE A}
fear &\ #w few & grasa § e
FT fear ) wga & fF T z@Er AW
g ) &, afaw gaw der frar e
& mar &7 fF g@d fae W g
&1 arfe wer fasy & araer & wErd @Y )
A7 R gE @ fF o q¥ a
AT Y & a8 FMA T @A 9 AT A
& grg ¥, frard sy &1 R
TR W W gmd fad e @ ga
sggfad arfa & @ N AT
STEA | '

WTF g § wgwar feAmw
v ¥ §G gRT AT ATEAT § | A~
war & frara 19T & g & g @
grar 2| @ ¥ fog amfes  qard fF
T =Y | =R F a9 3y I AR
W # ST awdl § | AYPIET ¥ grew §
g fear o @war g fF 1 enfr-aeee
dreF qeqr &1 WAy &, ot onfa & aeee
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¥ Far IF Ao faarg @@ kgl
§ W@y § S wwwd faar 9, &9
arg & g arfr anfa-uify & aeee
JET A e Y w9

e § gafafag A ag 7 @
f gfiart #1 it & gz q@mar 9
S F Sy A F < & arge A
Y Tifegd, sk o @7 A I9F gy
@ § ST A Q 9 frad g @9
N & AT faer w1 &3 g9 )

WH WA oY gafg § wals
greEeT, el wT S ¥, 93t W
AT FT ATAT W@ FT HIWI JT A
faw ¥ fF aR 91 uF @y fad w< A
qF | W 5@ avg ¥ qaforg § o
et 1 a=adsr fafrea v fRar srar
aifgw

g% a1g ghaAt 1 a0 #Y gwer
%lgn%ﬁ%%ﬁﬁaﬁ-mmﬁv
drarafeat aaet § 3 fafige &, gfearlt &
o0 F A FITAT § | ST NI 1 o1
2 greT Y & 1 9gT SR 9T FAR U
I AT §, @ A f oy § Wk 9w
F asdl F qAOS G & | § qamwT §
5 ag wrfnft &< fear s =y f
gFee 7FI geT A @A | WX g
fag mamawar & @ FA FAET o
FHAT & | T & GIFIT T HHA A6
IAHYT SS9 =R |

TR WA foar @A ar § ar
TS 1T &, Sua gvarg ¥ gt
a6 ¥ g arga § fr gwwr
wraaT gfesrAt &) gyar § ? e |t
wirF fasit § ar 9T favxr & @ A
AT FT A AT | G g a7
AT _E ag 9T W@ ¥ W faw

mifex ata ag & fF gard wifa &1
Teqied @1 AT W g AT g N



D.G. (Min. of
[t wiwd]
foatd dar vt wnfige B Frad oY Y
Awfai feard wf, fraat @ g faslt
g frami = w0 o fradt
et g, qur feay ad g€ wlw R
& o qEAT § | qg FeAiwA g9 aw v
=fge
SHRIMATI SUSEELA GOPALAN (Am-
balapuzha) : Mr. Deputy-Speaker, Sir, the
Department of Social Welfare deals with
two important items. One deals with the

backward classes and the other deals with
general social welfare.

3135

We are discussing this after twenty
years of Indepedence. You all know that
there was report in yesterday’s press about
the Andhra State Minister making a re-
mark about the Harijans. This. I think, is
not an isolated instance. It is the culmi-
nation of what was taking place in Andhra
in the last several months. One after
another, so many incidents were brought
to our notice. But diee Cenfral Ministers
did not pay hewd to them. A boy was
murdered to deaﬂ\; one man was burnt and
women ware even asked to walk on the
street without clothes. I know our Home
Minister has contradicted it. He got a
repart from the State Government that it
is not correct. But after reading the
Report of the Comissioner of Scheduled
Castes and Scheduled Tribes, I cannot
believe the report given by the State

Government because in that Report itself

it is stated that in 3 or 4 instances, one
after another, the report received from the
State Governmeat that might be the report
they received from the State Department—
was proved false. When they went to the
Statc and enquired into that, that report
was proved false. The report actuelly
supplied ty the State Government was false.
So, I cannot believe the report which was
given by the Andhra Government.

“The Deputy Minister is a lady. It was
her duty to go to the spot and enquire
into the details of what is taking place.
Even after twenty years of Independence,
women are asked to walk naked in the
street. We cannot evén think about it.

APRIL 25, 198
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So many incidents are taking place and, I
think, hundreds and thousands of cases are
registered against the Harijans and they
are talking about armed struggle and all
that.

Likewise, you can see in Tripura, in
the last so many years, the tribe people
evicted from the area where they own their
lands. In the name of refugees, they
are now in a minority in that area. That
is the policy pursued so far, I am sure,
if Gandhiji was alive, he would have asked
them to take up arms against that policy.
That is the policy pursued by them and
they all talk big about the backward classes
and the welfare of the people.

The Report reveals so many glaring
instances in so many parts of the country.
In classes, the Harijan students are not
allowed to sit with the others. There was
an incident in Mysore or Mabharashtra
State; a lady teacher was beaten by the
Head Mistress; that lady was a Harijan.
I have read so many such glaring instances.
In Panchayat Boards, some Harijan mem-
bers are not allowed to sit in chairs. When
institutions connected with the Government
are doing these things, you can take con-
crete action, but no action is taken. Nearly
three thousand incidents have been repor-
ted in the report of the Commissioner for
Scheduled Castes and Scheduled Tribes,
But no proper action has been taken in
any of these cases.

1 think, uatouchability is a cogniable
offence under the Constisution, but whate-
ver is done against the Harijans and the
tribal people is tolerated. If they resist
a little, then they talk loudly about armed
struggle there. There is no use taking
about these things. This is the crux of the
problem. I would like to remind the
Government that unless and until they give
land to the Harijans and the tribal people
and to those who have no property rights,
there will be no salvation for these people;
unless and until that is doae, the lot of the
Scheduled Castes and Scheduled Tribes is
not going to improve. So, that should be
the first step to be taken in this direction,
and then, have those welfare programmes
and they will have an effect on the people.

Coming to the general welfare, ] am
very sorry to read in the Report that there
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are about 10 million handicapped people
in our country. I calculated the amouat;
I calculated up to Rs. 15 lakhs; it may
come to Rs. 20 lakhs at the most.
You have no money to spend for the
handicapped, but yeu are giving Rs. S
crores to Rajas as their Privy Purses. You
have no money to spend for these poor
people; there are omly Rs. 20 lakhs for
the 20 million handicapped people.

For so many other items, no money is
spent. Even for research work, our
Government is saying that no new research
institution should be opened because there
is no money, and thay have submitted a
report to the USA Government and they
have to approve it and implement in our

country. After 20 years of independence,
this is the position. This is a shame to
our country.

Coming to the day-to-day work of the
Social Welfare Board, in my own State
I was a member of the Social Welfare
Board far four years. It only helps the
upper strata of women; for the lower
people, no benefit is done. I had gone
to several institutions when 1 was a mem-
ber of the Board. If you go, without
notice, the institution, you can see‘the
actual position. During those four years,
1 used to go without notice, and nothing
used to be there. If, however, you go
with notice, then you can see everything.
This is what was actually happening.
Lakhs of rupees are sepent on this.

What is the position of the poor
employees ? They were turned out; in 1962,
there was retrenchment.
of the employees are going to be retremc-
hed. Only when that comes, they come
to the State Government. But the State
Government have no powers. They have
They submitted a concrete proposal to the
Central Govcrnment, so that they could
take it under the State Department.

Now the Central Government say, ‘If
it is under the State Government, then we
are not going to give you the salaries, only
the project grant we will give’. Sir, you
will understand that if the State Govern-
ment also co-operate and work, then I
think some substantial work can be done
in the that field. Now when they say that
they can give only the project grant and
they are not prepared to give them the

Even now some °
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salary, I think it is sheer waste of money
you are spending on the Social Welfare
Board. Unless the entire work of the
Social Welfare Board is changed, nothing
can be done in our country.

Lastly, I want to point out that there
were representations from our State of
Kerala that ‘Peruvannan’, ‘Velan’ and
‘Pully’, a very down-trodden section of the
community—they have made a request to
you—should be included in the list of
Scheduled Castes, but so far nothing has
been done by the Central Government. 1
request the Central Government to look
into this matter.

MR. DEPUTY-SPEAKER : I am glad
to point out that several members have sent
in slips. They will have a very rare
opportunity to speak on the floor of the
House because this is the last demand.
Therefore I will accommodate some of
them but those who have already spoken,
not only once but on several occasions,
should not take the trouble of speaking.

SHRI A. S. SAIGAL (Bilaspur) : Sir,
many of us represent Harijans and Scheduled
Castes and it is our moral duty that we
should place their grievances before you.
I think it is not correct on your-part to
exclude us.

MR. DEPUTY-SPEAKER : I have
not excluded Harijans. These who bave
not spoken so far should be accommodated
as far as possible.

SHRI RAM CHARAN (Khurja) : 1
request you to extend the time.

MR. DEPUTY-SPEAKER :
not in my hands.

That
Shrimati Ganga Devi.

wwet M ¥R (RN dqaT)
JuTeAE  WEIRA, qg U F fag ok =@
TR ¥ fag fradt @@ soon A1 am
& f o e are Y WOt & g
%9 qaq ¥ 45 %< g9 gt &t qwer
R R QE ag T W
fore dar g€ & fr Sy mfers sk amn-
fors @ g 20 Fst & At gat 9w it

FUATER X A AT W)

is



4139 D.G. (Min. of
Eicsikukciyl
dqifss fFr v F gamER o o we-
ad ¥ oy wY &) wiw ¥, e oww
¥ o fewelt & W Qurr W qifed
fier SaT 1 wiw w1 Q) QA9 §Y A
FY AWM EAR ATHA [T A E | 9T
FY W STE FAET AT I 1 TWHT
oy FTRW G G FT FHAA

T AT GYFIX g7 HI9 Jary av -

frt W wmg el A o T A,
IAH ANMEAT TAF J qI0ET T A, 9
F qifsq A fFar o1e | WR IWER W™
TR & Y ugfed F19 F@ § AR
afc 9&T GAT T AN TH WEIR A T2AC
T g wFdt &1 FfFw mofed
g AEF QA RN £ ) 39 A AT q@AT
fear smar §) = A Mo sar @ AR
arg GFRX W @E #qoAE agrgaf
T A 2 aEE F qH A A
AgEY Ft gHT AT AT FIAY § 1
e AFANR afe At 9@ §, gand
a1 § 1 99 90F § T AEQ 99
W E oI AR TR TR G A A
s & 97 aFd & i gfooel @ e
fow o oifus v § seafa @ @awm,
FART WY H AT IS T | §F WA &
@ & g™ F e N I @R Far
gl I3 g, IJA GUAAAF @ H
IR A & a9, IR WA AT
< 7Y & @ | aga afFa FIW @
AP ¥ IS HT T ATIIAHAT § |

agi % wifeF qgyg w1 TR
AR T §FEl whe e W ¥ q@
gid s frgfoormi M A am awd §
afew & A o W &) SR e
¥ ara o g o 4L ot Iy gl
#r faar o gwar a1 | dEn we fean
arar @ e awed #1gw w0 A g
g9 agun faw awar o1 | @ Q&
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Y qqeT T F7 g2 9% g QA | AfwA
tEr A g | aiRrd IFEE ¥ AR
W agaS wH AW ¥ arg §, IRAIT
TE-3E WX f9-fig gER e F HH
AR & qr W ot § 1 AT S qa
T AN &) SR g ¥ 9T FEi ¥
i g ww qfedw feam, wfade
AR, ¥tgy qwgk M} gfeer wh-uF
9 #Aff ¥ fagaw w@r g owE g
FT AT GIHIX A Fgi 9T @
farn Y w34y &, st S | fasal-
@ #Y fedziT &, #9039 A # F@f
T ¥ @A E frdmAama Wi
gfoml &1 ovw fFw aQF & & w@r
g—a1E FEw qrer g @ ) gt 43 W%
gH I R §, NoF FAn §, a9)-
T ad FWE ) ggh dEER F W
qGT F T FT FAA Y W E, gw Ay
N gU FE F fay aradt {RnEd @
A § AT G, 98 gEL, U EHN qie
TR F qre OE oy §, afwa ¥
q e fiE §, a1 & o1 FT A
FEar

St Fgd waddE g, deTd g
ot T &3 gu &, faw g Tgi darT
g, AR Wfg fF ¥ 2w F FR-w §
o F G AR awafas R gam
qAN WTE, AR 91T 9@ R W
aifgy, Tea foie A WY afgo
afrT areafamar ag § fr aga @ fedd
W AR Y agam ¥ fag Jme s ar
g

gheml # sifas gwem go@ &
fag #1X SAFT qrATfoE &X & 9T &
¥ faw O TA FT a9 gH AT 9
FE I T FL A FEATAT § A
g @ NT 1 TG F qFaT & 75 a8
T TAT IAH AMHIL O @S FT 8,
% wifes farw R Ew a1 § 1 99
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# ¥ g9rg @ ¥ wfeF wwar feaRie
AT FA @, THS A FE-AET
TEATEl, @Yo To TR o To TR &@H
& s & | gfeher ¥ 1 qede a1 2 TwEe
I Fom amar & R fag e gw
@Y ga § ASAOe gAw § g
qIgR W ALY & F g 9% fag v A7
®E

| F AT AT W §W  AqHIAT
g FL Al UF agT ar@rd ga A
F A7 § gedt —zafeT ok g=9 o
F @ § o @rg §, AT IF IH! gL FA
FT FAA A TG FLA, 99 TF gA W
FY 7 7N 3@ 7 faw F@ER § q°
gFf 8, R ag @ FA F feawen
T AR F 19 SEE! qiEd &7
ST %%, A1 Ig auedt AT g9 &
gHdy 1

g At § gfedt & g
qerqrg far Srar § | Y AsYe FE F
#7EET NI E, ST B FYEAT FATATRES
7 g7 o fsiae o fear s &1 A
T IFAT F F, IT § FA FTAHES
et F 3T TR 9T @ fAEr S
gigx T Foamg g g—F moRr
UG FT ITTERA AT AN § | AT W
FAR ATAT-YR-AFTH A FHRA F7 &2
sifes 21 aet o uefafiefea arfwast
# 3 frges M @965 ¥ wIFelEs
gt dt, afFr ww aF 97 ) feft |
agl var war § 1wt fafesar agr A
gfra 7 Rzar anea &1 e, dfe oo
a%F I7 FT FAIGITH IUL ST AN WY
i i gRaRg e & ¥ O o
N TOF ¥ frer-m ) I sk sy
FIEE & $<18eW Y7 @I @ AT |
T YT H A oft A A §

forerr & gvaew § & @@ ol ¥ v
T § 1 IR A et )
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RArs R PE TR TN a0 ¥
T g} faemT | ¥ IR T F@
FW AT & T3 &, JfFT IR qum
o< Fter T frear ol s faear
WMENaEONRGH &7 & a1 1 39
F J A F9F AR FfFar q97 9@
Faffed RaFq §, 7T § & 43
IR 1T ag At g fFoafx T oAt
3T 8, 1 3% a<g ¥ qAHT E, e9 9%
T, qET T FTE 39 TFR I NE
WA A T 1w gy I A
REM A8 T ®@ &, g weAr wfeww
A & 1

@R fi A1 ww sy FREw
ws AsPes 1Es afgdy e A gar
a7 | IfFT 99 5@ gFIT F FSET FT
A R g F +:7 3 Fa@i o
-aiasaTEt g9 @ & & e § e ag
oo I T § e & g ok
FEIFrAF A ¥ T 7Y S
TS #Y gaqfy oY wgy faaifd #
T A I guy @At wgTE A A,
o9 WIS gAY swAr T & W uy-
AT AR S a9 2 F oS ¥
qu A ggar & =gh g fFoasne
Y U 7 qgT4T I |

a7 § §y 91AT IR AT F TR
# FgAT TrEdy § | FF AR ¥ g7 9 T,
AT @A gEiter MareT 7 oft w77 6K
NN Hdamgs A g—
AW & fF g@ A Y ot @ Afad
Fagresgee weg@ & A9 ¥ faogw
T4 & | EFOeT AT @9 v 2,
af e faadt o eetfadry €, ¥ S S
FHE E N A SEe-Awgg
& e dehe frw q @ wifed ?
IT AN qX S R et dFaS §, o
g g § ok e W e
wafagz adf T @, @ @ fwr @7
AT t W AN qma
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[#imaY s )
g, faerge aFITE, A1 Y 99 W K
Frw g Jifgd, faad o Fewes A §,
a-mifsat &, afesr wre Awwg §
gl W gl afeqal & adf =79 W@
F 1 g N e w g awt § ad)
femr g, 7S W Fews Nw gfeast
1 7gY fear aar §, s ara-a1d) gl
FAFA AN I @Y, T FaIN q¢
Y @A &, 99 ¥ a2 NE g A
ANEFTA FT AT AN L 1§79 IF F
e IARAT AT F foX g 9 F Wi
F@ g1 afe aft gwa <Y, @ gW o=@
N7 #1 fadew +30, F[ifs gw &7
a8, gw W qfews § X € W
qfsas a3 § A gw Y@y § & ofes
# fraY awes &1 WY &1 e gfwa
[EAARIATINGLE, A TF IT &
forx fag & ¥ FiE w9 Ag fwar
AT, T AF A GF AFR G

TiE § w9 A AT JATN §F  THC
Tt @ & 5 Y e -
TR Y a7 q¢ fREa Y 9@ ®qY W A
Aqr &, A1 ag gNAT ¥ fA¥ I FT AW
QT g, g¥w ¥ fay ag 99 ¥ gl
¥ fars oar & 1 FAT WS qF S qAr wel
sqaedT WO 79 9 & f5 faed ganre
gl Y 39 IFR § I § av ;oY
sifas guear 1 gaww § 7 fawdy
i FaEd g o far w49 F
AT T TAAW T F FER IR W
oA T ey |

ot fAwaE & A Fgar Smgar
g | wiwas gfoml & fa sife &w 2w
F w8} gre ¥ frard § 99 & grafew
F1 A% FAWE T GATI I F AR
FT 9T qF I TAAH AZN GHT | FIF
A, AT AR AT A geurdf WA, 5 F
fy fadry wgewr @y sk oF freifcg
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g% & WX 99 ¥ fo¥ AFT 991, 7
' g0 faefl, 37 A QEaR 737, %
iy 37 = faelt  J7 wawE g A R
fe v & A ag w3 A fpgr o, 99 &
o gazw frar smw afss g gficamt
F fory oY oo @Y A€ ¥ 7, @ fwf-
fa qua & oeaT AT g7 A gweTHl
W gF FT AFT & |

TF g 4R AR FgAT & g7 1952
# Yeyee Fee e § ag fawifeg
# oY d2o a7 g VT F TR
gt & ol st srgere €, 9w # e
T F yANT ¥ fATHE FT T AT
IT ¥ IAPIC 9T AT dET @S fwAT
a7+ AfFT g7 9FT FT FGH W TF
et sty |gwre 7 Agf IsTAT 34
#fad oo B fadw w7 ¥ egTA BT
=nfg :

oY & 9 F qie F1 0E grAGH
agi g & | gTET 9 A ¥ A
gigw ¥ waedfeedr foqaa & b
F1A T, AfFT g F N ) W
o 98 FT 9@ gH0 g 1 90 W FH W
gheaal &1 agl w7 faar aran, mfex
RN gAgrEensl § gfiadl & adt 9@
femr I@r—sw AT F WM IR
fallw &0 ¥ Y@L 9@ WOA AR
faa FIPA TT041 § QY I FT FARG AT
ar wifgy |

SHRI K. HALDAR (Mathurapur) : The
high ideals of social, economic and politi-
cal justice and equality of status were
given to all sections of society in the
Constitution. It was further eraphasised that
the State shall promote with special care
the educational and economic interest of
the weaker sectioss of people and in parti-
cular, the scheduled castes and scheduled
tribes, and shall protect them from social
injustice apd all forms of cxpleitation.
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Now, we are to scrutinise the pious
wishes of the Centre and the States, whet-
her these are implcmented or not. On the
8th August 1967, the Centre tasted the first
defeat after 20 years of administration on
a motion regarding the Report of the
Commissioner for Scheduled Castes and
Scheduled Tribes. After that setback, two
Ministers from the Scheduled Castes and
Scheduled Tribes were taken in. To satis-
Ty the rivtmbers, five zohal offices have come
into being with effect from 1 Fébruary,
1968.

In the name of reorganisation, some
high posts with a large number of staff are
functioning in several States, I know some
of these officials are against the safeguards
for the backward communitiés, Then how
can these oppressed people expéct justice
from these persons ? As a result, year
after year, reserved posts are not filled on
the fiifisy ground that suitabte candidates
are ot available. Only a few white ele-
phdAts are maiintained at the cest of
Government.

In the last UF Ministry of West
Bengal, the Minister of Tribal Weilaré
complained that not a single person belong-
ing to thesé oppréssed classes was posted in
his départment. This state of affairs
generally disappoints the péople who go
for protection from the officers.

I have got innumerable complaints from
candidates posted in various departments
of Government for being promoted or con-
firmed in due time. They are even demot-
ed in some cases due to punishment on un-
knowh groutids. I khow personally ah em-
ployee who detected a case of corruption,
and the culprit was punistied. But the emp-
loyee was also punished for not reporting
the incident to higher authority previously.

Regarding promotions, I quote a cir-
cular of the Railway Board which reads :

“While filling up the post on pro-
fhotith, however, candidatée of S.C.
4and 8.T. comniunities stiould be judged
it a symipathic mibhier and arrange-
méit stiduld be madc Wheré necéssary,
to give to such staff additional training
and coaching to bting thém vp to the
standdrd of othsérs™.

But nowhere is the rule followed.

We condemn the Ssuth African and
Amgrican Goyernments for racialism, But
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what is happening in our country when
we see Harijans burnt alive, when
Musiibs afe butchéred Beré and there in
broad daylight. Our Cong¥ass Governient
preaches truth and ndh-violencé but in
practice We see that no I¢ss a berson than
a Congress Minister ih Andhra implecated
in a heinous uhtérance against Harijans.
So to sptalc of §0¢cialist society is only to
deceivé the peoplé and nothing else.

Baster is a tribal area which is as big as
Kerala State. People still live there in
a nomadic state ill-fed and unclad, though
natural resources are abundant there.

Somme factories dre established merely
to exploit tiie people as cheap labour.
Now they are being retrenched from the
factories. N

In a capitalist socfety, it is not possible
to ameliorate the grievances of the common
peopte, fot to speak of the backward
communities. So it is natural that one
section will exploit the other sections.
Those people are fighting for distribution
of land. Land which is not distributed

Ohg those people should be | diately
distributed.

This will hetp to improve the economic
conditions of these people and place them
in civilised society.

The people who work in the fields aiid
factories are mostly S: chediiled Caité and
Scheduled Tribes. $o, if the fand if pro-
perly distributéd and the workers' service
conditions are unproved mainy of the ano-
thaliés in society cain Bé removed.

The Government has totally failed in
this mattér to datisfy enly the vested
interests. S, if the Government do not
com= forward in this primary work and try
to give some relief, oaly the people will
go forward with their own strength and
establish their rights.

SHR! KARTIK ORAON (Lohardag) :
Sir, bits off, to the ffifherR 6f the Consti-
tiitloti who Had framiéd the Constitntion
in such 4 wity, that IF the Btovisions of the
Constitution had been implemented in the
proper way, I_thiok the Scheduled Castes
and Scheduled Tribes of India whould have
merged in the mational iife of the country
by now, but in the light of the mcndenxs
that have recently come to light, 1he atro-
cmcs auamst the Harijans and ot coursg
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in different forms against the tribals also,
1 think that instead of going forward we
are going backward. I think that though
they should have been things of the
past, yet, I am rather shocked and per-
haps everybody will be shocked, that this
is just a beginning of what is going to
happen in India tommorrow. I must say
that this is a very sad commentary of the
performance of the Social Welfare Depart-
ment, no matter in what form this has been
functioning. 1t is rather shameful that
even after 20 years we are in a state of
helplessness and this should shock the
conscience of almost every Indian if at all
there are Indians in India.

Ours is a secular State-in which there
is no diserimination made on grounds of
caste, creed, religion and belief. But the
Government of India have already created
a precedent by bringing about a discrimi-
nation of religion in the case of Scheduled
Castes. Why ? Just to protect a parti-
cular community from a more aggressive,
vocal and advanced force, i.e., those
converted to other religions.

1 want to bring to the knowledge of
this House that so far as the tribes of
India are concerned, the Government have
been really very, very hard on them, and
1 think the Deputy-Speaker will bear with
me and he may not be so hard with me
today at least. What I am going to say
is that there has been a sort of misunder-
standing in the minds of the people in
this country and perhaps even in the
minds of great leaders : they think that
the tribes have no religion of their own.
In this connection I would like to say
that even the British Government were
very fair to the tribals because they knew
who the tribals were. They knew what
the tribals religion was and is. In the
Census Report of 191i, there has been a
specific mention as to what the tribal
religion is and who are the tribes. In
that report they have said this : animism
has been defined in the Census Report.

“Animism is the term used to cover
the miscellany of superstitions which
prevail among primitive tribes in all
parts of the world. These tribes are
very vague in their religious concep-
tions but then all agree and believe ip
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the presense on earth of a shadowy
crowed of powerful and malevolent
beings, who usually have a local habita-
tion in a hill or patch of primeaval
forest and who interest themselves in
the affairs of men. Illness and
misfortune of all kinds are attributed
to their influence”.

I would like to be very brief. The
report further says :

“There is also a general belief in
magic and witchcraft. Wizards are
employed to ascertain the cause of
troubles and to remove it either by
incantation and exorcism or by placa-
ting the offended ghostly being by a
suitable sacrifice ; and things of that
nature.

“From that point of view of census,
it will suffice to say that animism is
used as the name of category to which
are relegated, all the pre-Hindu religions
of India™.

18.00 hrs.

Pre-Hindu religions of India—-that is
the tribal religion. Many anthropologists,
social workers and advocates of tribal
welfare say that tribal religions have never
been defined. If they are really interested
in the tribes, they would have found what
tribal religions are. In various parts of
the country, the tribes are following the
tribal religion.

About the Rengmas,
Nagaland has written thus :

one BDO of

““The non-Christains believe—

Importance has been given to the
Christians ; that is why, he says “non-
Christians® —

“The non-Christians believe is some
other Gods and evil spirits whom they
consider inferior to the supreme creator
Sunngigu. Special mention can be made
of Sungperi—Peri means snake— which
is considered to be an evil spirit and
harmful to mankind. It is also
believed by them that there are some
other benevolent spirits (Gods) viz.,
Byeseginyu, Thokhonyu and Ozurikinyu,
whojare in charge of crops, huntin!
and rater respectively. )
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“The Rengmas who follow the
traditional religion have belief in
superstitions and they believe in evil
spirits. If a person falls sick after
returning from forest, field or a tour,
the family members offer eggs or a
chicken on the path by which he or
she returned to appease the evil spirit.
If the persons is still not cured, the
elderly persons sit around his bed,
pray for him and advise the family
members to sacrifice pigs or Mithun to
save the life of the patient. Such
beliefs in evil spirits is fast dying away
with the conversion to Christianity”.

MR. DEPUTY-SPEAKER : I have to
accommodate some more hon. members.
He should try to conclude now.

SHRI KARTIK ORAON: The
Thangul Nagas of Manipur also profess a
traditional religion.

1 will just read one passage ‘rom a
Jetter written by Mr. Barkataki, the Deputy
Commissioner of Kohima, to the noted
anthropologist, Dr. Verrier Elwin. It is
published in this book Kamapura at
page 26 :

“The Angami Nagas arc now having
their big Sacreni Puja and 1 have been
thoroughly enjoying myself taking part
in their feasts and drinking bouts.
It pains me deeply to think that all
this colour and vitality are fast
disappearing with the conversion of
the Nagas to Christianity. I am
writing to you about this, because I
understood from Harper that you hold
similar views. I bad the the opport-
unity of studying the effect of conversion
on the Lushais at close quarters.

Apart from the denationalising i e
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also we have Devi Matha. We worship
this Devi Matha yearly and it is, called
Sarrah Pooja in Bibar. This worship is
done every year Chait, Shukla Paksh 3.
What is happening today in Chotta
Nagpur. It is here that where the Chris-
tains dominate these places of Sarnah
places of worship of the adivasis heve been
converted into graveyards, The trees in
these groves have been cut to build
churches. If they did believe in co-existence
and religious tolerance they would not
have done anything of this nature.

Of late the married tribes after conver-
sion are made to marry, again no matter
whether they are 50 years or 60 years old.
That means the previous marriage is null
and viod. On the one hand they feign
to believe in the tribal cuiture and tradi-
tion and on the other they make the
converted Christians to marry again. Very
recently there was a Sarhul Pooja at the
residence of Shri Jaipal Singh. What I
want to point out is that this fake religious
tolerance should not be a instrument of
exploitation. The tribals in India con-
stitute 90 per cent of total tribal popula-
tion. Those who are converted are 10%,,
we accept them as our brothers but they
should have religious tolerance. Whatever
we the tribe get from the Government,
90 per cent of that is being by the
christians and we get 10 per cent. We are
trying to remove this disparity. Never
in the history of India can this disparity be
cut down.

1 also want that there should be
uniformity. There should be no discrimina-
tion when you have made a discrimination
in the case of Scheduled Castes ;
please do it in the case of Schedule Tribes
also. If you cannot do that, let there be
no Scheduled Castes and no Scheduled

of conversion, I feel that it is striking
at the roots of a way of life which is
no way inferior to any other. I feel
that the foreign missionaries in the
hills districts are committing a crime
against bhumanity. If I had the
authority, I would have sent them away
lock, stock and barrel within 24 hours™.

What is happening today in Bihar ?
We have got in each village big groves
of trees. There we have got Sarna Devi. In
Madhya Pradesh we bave Kher Mai. In
Gujarat we have Devi Matha. In Orissa

Tribes, let there be only one class of
Indians. When they get converted,—you
pay more attention—you are helping the
Christians and not the tribal people. Even
1AS officers get converted. That way
the whole tribal people will be converted
and there would be a big Nagaland. You
are worried about 2.5 lakhs In the
Nagaland, but this will become a Nagaland
of 2,70,00,600. You are putting the tribal
people along with that class, that section of
people who are not only emotionally linked
with the Christians of India but who are



D. G. (Beptt. of
[Shri Kartik Oraqg]
connected with the rest of the Christian
world. Why do you put a dwarf with a
giant and say that you are serving the
tribals ? This position has to be removed.
1 am not saying this because I am against
Christianity. ¥ only want to say that we
will not be able to help the tribals and
to develop them until we introduce equity.
Let these people get there due share of

help.

=it farereifaey s (RIR) ¢ R
AT ET g @ A A9 /W
TR G175 " AT WY T

MR. DEPUTY-SPEAKER :
troversy, please.
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No con-

SHRI KANWAR, LAL GUPTA : Why
are you not calling Shri Onkar Lal Berwa
to speak ?

SHRI SHEO NARAIN: He was
called but hg was not in the House.

MR. DEPUTY-SPEAKER :
get lus umc', I assure you.

He will

Sl-”ll IQ\NWAR LAL GUPTA: It
is all_right that he wi)l get the time ; but
every time you changq the order

MR. DEPUTY-SPEAKER : You are
not aware that he was not here when he
was called... (Interruption)

SHRI SHIV CHANDIKA PRASAD :
On a point of information, Sir.

MR. DEPUTY-SPEAKER : Pease
resume your seat. On that issue you
cannot raise a controversy. He expressed
certain thoughts, sentiments, emotion or
whatever it is. Try to understand him.

18.11 brs.
[Mr. Speaker in the Chair)

SHRI BAIDHAR BEHERA (lajpur) :
®kMr. Speaker, Sir, the discussion om the
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Social Welfare going om today has been
going on for the last twenty years of Con-
gress rule. The discussion is confined only
to speeches and no action is taken thereon.
Although the main abject of this depart-
ment is to remove untouchability, this de-
partment has itself become untouchable
amongst other departments, instead of be-
ing able to remove untouchability. No-
body takes the decisions of this departgent
into consideration and no other department
cares for this department. No department
complies with the ditections and promises
of this department. The conditions pre-
valent in the State level is worse. Crores
of rupees have been granted to this depart-
ment since its inception, but in effect it has
not been able to do anything for those who
are meant to be benefitted thereby.

So far no effective economic, social and
cultural improvement could be effected for
the Harijans and the Adivasis. They still
grope in the same darkness as belore.

Untouchability, the removal of which is
the main constitutional responsibility of
this Ministry, is still strong. The Harijans
and Adivasis even now continue to be un-
touchable as in the days past—rather the
intensity has become deeper. These neg-
lected classes are still deprived of equal
privileges and rights in matters of temple-
entry, service in hotels, use of: wells etc.
A responsible Congress Minister of Andhra
Pradesh has loudly proclaimed the treat-
ment that should be meted out to the Hari-
jans. The imcident of burning a Harijan
boy alive in the same State has aften been

d in this H 1 do not. want to
repont it. If this be the attitude of the
higher classes, the dark future of these
oppressed classes and the comsequential
effect on the social coadition of the. saciety
as a whole can very well be imagined.

These classes have been suffering in the
mater of education. Many pupils of these
classes have been deprived of education for
want of funds and are now unemployed. The
facility of financial help extended: te them
has been discontinued since. the Chinese
aggression ; the reason advanced is want of
funds due to increase in the. expamses on
military operations. A a resuls lakhs. of
pupils have had to dlSDDNIDﬂQ tbat edu-

v I

**Translation of speech delivered in Oriya.
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cation. The same policy is being followed
even now. ‘Those who had received sqome

education have also been deprived of their
rightfut place in society. TFhis is evidenced
by the report of the Commissioper for
Scheduled Castes and Scheduled Tribes for
the year 1966-67. The Home DPepartment
of the Union Goveroment had notified, in
their notification No. 1/4/60 R.P.S. dated
5.3.1960 that the scheduled castes and
scheduled triblas wonld be entitted to reses-
vation of 129 and 59, respectively of posts
on all-India basis and to departmental pro-
motion at the rate of 16.2/3% and 5% tes-
pectively on the same basis. This guota
is not being fulfilled on various pretexts.
One of the reasons advanced for this is
that the Harijan awd Adivasi candidates
are unable to compete in all India exami-
nations. Sir, please considec how a Hari-
jan or am, Adivasi boy edycated in the
Ashram or Sevashram School can be a
fair competitor against another bey educa-
ted in public schools and nurtured by pri-
vate tutors ? How can both be compared
on the same level and from the same stan-
dard ? Hgace to remove this discriming-
tion ecither the Ashram or Sevashram
schools meant for the Harijan and Adivasi
pupils_be converted to public schools, or
all the other schools be converted to Ash-
ram or Sevashram schools. The justifica-
tion.for such a propesal wil. be evident
from. an examination of the standard of
education imparted in the Ashram and
Sevashram schools in, Orissa.

Nothing. has been done to improve the
economic codition of these classes. Although
these classes arc mostly engaged in agricul-
tural productions, maost of them,ane landlegs.
It is reported that the.extent of surplys land
has been determined in the States, but
there has bgep np distribution of such land
as yet. In many places the Adivasis have
been deprived of their land for accommoda-
ting. other organisatipns and colonies. The
Adivagis whq have been evicted for the
resettlement schecme at Dandakaranya have
not yet been resettled. The local Adivasis
have not bgen given equal,advantage along
with the refugees from the scheme.

There have been some paper plans for
improving the. econemic conditien, of the
Harijans. and the. Adivasis, but ingjeagd. of
any improvement in their conditians, their
regl income has gone dewn. Phey have
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been neglected in industrial employment
and have bgen forced to work as agricul-
tural labour as before. The condition is
in no way an improvement on their coadi-
tion in the middle ages.

Therqfore | opposc the demands of
this Ministry.

FR IRt wWd (WAHS)
Ao AT, T3 X & T F TEEAR
g ey gun aww 1 AIW
fear ) &% swww @t a9 % fFar Jfem
w9 % faw g% | s Do @we feEr
¥ ww e & W # Wy §

oy Ay fae gu fw e gy,
dAfeT aga srwars grar & fr wr g
T ady A Y TN gL R F v §
g arw & faadr gufa A i &
qg B W WS + Ay I ¥ T A WAT
st aw @ 7 wofew Sk A
& armfas 9= 37 grmfas T 9% TS
§ e i s wmfas ol wR
sagfe wife arfeal S saear a@ 2 9
R ot afew qgd W ot IR W 0 g
#;E

oI AT H AT ST I ) q@r 0
wfgersiy 1 ¥y g g 2 7 A
FIH G T & LI 9 fgeRT S
W § T a9 A% F WA gfooml
R RE N R T
W E | T oaw W W @ AT I
o g frogW W s ¥ amm
Y W G FET AT @ A wEl
TR o W o g ¥ O
A, T I SgEw N g
A QW W ag W W v
AW & T o aeR Y QweT
wfed )

foem &Y. e & 1 g et & i
¥ fa e gefia. § S 99 3 qefr;
AR o A we e owar
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[Fom8 e gart]
8 fr a7 &1 & oo o & faae
Faardt g1 A A @ Af afew
FIH 98 A a9 g | H 99 OH T FET
gAY oft X & R fag cefaew &9
w1 R T famafaea & et <
ERAFEF AT H 7 swI W U
FeAT Srgdl § R o) F7 f Aer S
o ;9 3G 6 O fefgw & 715 @
g g ga T ag WA, AR &
o9 F1 Ag W J@A ¥ fag A 1 W)
gmaRNEq & @ 1 T oF g
T g ATgdr WY ot IEHI g@ JIg A
aq Fg T QHAAT | qHT A gE
frarff § SAY A1 aA WA &0
qFdr 0

gAY mfaw feafar 3 aga e &)
ot FfgT IR § v wfw Y A
& s & afe Xy wfw g ¢ fe
awz 2, frg & 7 Y gard & aw R R
7 & gzt @ awdt & (& fog s
Fe 3 & & afeT arag § gE
aE Safr ) wag ;o
ay § R A A

sfrer @t aq ward w9 #
sregeaa 1 ferd & fg srae o #3
fear m & fem ag fow Pl @
A @frg g mard | faaar &
qeomE A wrfe o1 Ia Y @
FTE | AT T AN F qTA AR
AT ATy & R AT A § S
2 at e atfaa F ¥ fag TR d A&
firerd & | ST IS IO AT FT ALY TTH
mmmmaﬁmﬁﬂﬁmﬁ
afae w0 & frq e fred § W A
& % ar9 gaAT dar giar @, T e
AT E fedy waremi F a1 FHE AW
% | TR & B gk A N
¢ fawr ol aw & @i @ T Q
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T & I fawfad @ &1 A @ A
faer @@ & | 99 = o @ Y AW A
frarsTasT €

1 3t aga & AT & A A faa
X IIE AT <A1 § LT orav & 1 ;A
3 frg a@ ¥ 9% T AR gQ
g oo & TR Ayl o aafsq  araTHS
fasr &7 m7Ar ar ) 99 F =T SR
FT HE FAT | TG & TF GEuTT safeh
T FTHT A ATH-ZAT F AT | IgA
FAAT I I F HAG A | T -
TR A T 7 S A g F ar
FEEH FAEN | w7 79 3§ fF
IEHT TR R 9G¥ B qAaAT 99T
qrzg faq F 1T ShAT & HG q4T W
IgH ION w97 far nar Ak I @
AR GO FATE | @AW F qga
YAAER TR G Q& 9 @x
AT SqTH T I § |

o9 79T @Y 2 & AfFT 93 v e
7 ¥ @< gar g, fFuax wrar § qg gar
A 78 9T 1 WA GIHT GIE FrA-
Hr7 gfomi & fauar mfzarfagy 3 fag
AN AT EY & 1 FAT AT AT § 39
g & wgRaar fae awdt &) ga@ Ay

ST FEIAAT T FETT & I | JAT ;G

N wegar #1 faer § @ wa Ja\r
%3 6 oF & e § g faaa 99
o & St Y, o afgwa e ot &
i, o= wfawa sggfeaa snfa & i
1, o sfwa sgled s anfy &
A FY & aTfF T Ag § fad w1) S
% gEwE a1 §), 3T § Aqsra dav A |

sfey wrfadt o) wygfaa i
arfaat & afgenst #1 fFad qee 2,
TEE A ATTwT dwr gy 1 ¥ gD
T AR §, ST q grafer afe &
afeT 3 AR E 1 37w 5 LEr
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T et 21 Y et o @Y EL A%
For ¥ a1 qar o gwr & £ ¥ e TR
TR qE T AYYL g1 FL AR ¥ g W
o & fre v 1 Ay F oft F wT FoA
§ o & $T7 99 9% qfed Ay qW
Ty § 91T ¥ Afgard Woar AT T
T IT FX W § | AT § I d%
FIFAT A TF W A AT AT E 1 5w
FIEY TIHT AfgeTHT & AsENT AN FT
SH°T FTAT AFZY | ATTH T FF FIAT
Tfed fF ¥ waA Aafar A I97 @ FT
FT FT H AT 71 57 AF7 I8 fax
qT A &7 |

ghadi & fag A+l § @gg ar
fad gy $T A § AFHT 39 F Y
faaet 78§ 1 o3 fa@ N 7 §, 7a1-
fagrze o v §, fewrd Y 7 § Afew
fwe ot 9AHT AgY foar ST ¥ 1 9
faw g arkg sfaaa @F fad § afew
Fg fear stran & fE S avig safsq
faerar 2| 9 zg9r A dygee FRe
Ffrga< & 9@ Y § AR @ S
2 £ frat qreeg @ 7 § s Fradft
T W 7E § &Y A T W A awd
¥ & fear qrar &0 & wrawy feeelt &
& oF safia A fawar AR § 1 oF Al
feges FRE W ATH R 1 A7 R
qF L1 qg ATTE F O G AT TH
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THE MINISTER OF PLANNING,
PETROLEUM AND CHEMICALS AND
SOCIAL WELFARE (SHRI ASOKA
MEHTA) : Mr. Speaker, Sir, I am grate-
ful to the sixteen hon. Members who have
participated in the debate. Elogueat and
indignant speeches have been made, and I
think the problem is such that it inevitably
evokes both eloquence and indignation. I
feel I have great sense of humility because
many of the hon. Members who have
spoken have expressed such high expecta-
tions from this department. One hon.
Member suggested that. this department
should be able to mobilise the efforts of
the entire commuaity in getting rid of
the evils that have existed for a long time.
Another hon. Member suggestéd that this
department should be able to co-ordinate
and mobilise the resources of the Govern-
ment as a whole. All that [ can say is
that it will be our endeavour to do the
utmost that we can. It will also be the
endeavour of this Government to see that
as far as co-ordination inside the Govern-
ment is concerned that will be fully and
aa:quately carried out.

One of the most important gquestions
asked was what was being done with the
money that was being spent 7 A number
of hon. Members said that the money was
either being misused or not properly used.
May I point out that Rs. 20 crores will be
spent during this year—about Rs. 15 crores
at the Centre and Rs. 5 crores in the
States—on this particular activity. Of
this the distribution is like this.

As far as the Scheduled Castes are
concerned, 45 per cent of all the money
that the States will be spendiog will be
earmarked for education and 99 per cent
of the Central expenditure will be on edu-
gation ; 40 per cent of what the State will
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be spending will be on economic develop-
ment and 15 per cent on other schemes.
The Centre spends practically its entire
amount on education.

As far as the Scheduled Tribes are
concerned, the corresponding figures are—
60 per cent on education and 30 per cent
on economic development in the States,
while the Centre will be spending 17 per

.cent on education and 80 per cent on

economic development.

I bave underlined this point as the
main emphasis so far has been on educa-
tional facilities. 6 lakhs of students be-
Jonging 1o Scheduled Castes and Scheduled
Tribes are receiving scholarships at the
pre-matric level and 1,32,000 students be-
longing to the Scheduled Castes and Sche-
duled Tribes will be receiving scholarships
at the post-matric level in the current year.
Whether this educational effort is bringing
about any transformation or not is for the
hon. Members to tell me. [ believe, how-
ever, that this is a massive effort and we
have deliberately selected this sector be-
cause : it is through education that this
transformation can .be ‘most quickly
achieved.

The other area where an equally signi-
ficant effort is being made is in the tribal
development blocks. There are at the
moment 489 tribal development blocks.
We would like to set up more blocks, but
because of lack of resources we have not
been able to move forward. This is again
an area where we want to move forward.
However, economic devclopment has to be
carried out on the basis of the allocations
that are made in the different sectors.

I'realise, partly because of my experi-
ence in the Planning Commission as well
as from what 1 have seen here in the
Department, that these expectations have
not been fulfilled. Therefore, when the
new Fourth Plan is being drawn up. even
in finelising the app-oach to the Plan that
is being discussed.and evolved just now, it
has been agreed that built-in provisions
will be made to ensure that from the
sectoral allocations, either for agriculture
or any other econmomic activity, a propor-
tionate share is made available to Schedul-
-d Castes and Scheduled Tribes. What is
sought to be dope from whatever money
is made available uader this department i§
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to be comsidered of a supplementary
character.

The most important criticism, I realise,
is about employment and promotions.
This is a matter which has been engaging
our attention very seriously. 1 would like
to assure the hon, House that the Home
Minister has been giving his personal
attention to this matter. He and some
of his colleagues in the Cabinet will soon
be coming up with proposals whereby this
matter will be thoroughly gone into and
the unsatisfactory state of affairs that
exists today will be sought to be corrected
as early and as efficiently as possible. As
to what should be the mechanism for it,
various suggestions are being made These
suggestions are being gone into and I
would be very happy to receive the maxi-
mum co-operation from all my colleagues.
But the Government is not happy with the
state of affairs as far as employment and
promotion are concerned. In the presence
of the Prime Minister and the Deputy
Prime Minister and most of my colleagues,
1 am authorised to say that we will not
leave any stone unturned to see that in
the matter of employment and promotion
this state of affairs is remedied......
(Interruption).

The last point which I would like to
refer to, because time is running out, is
that there have been many gruesome stories
and many unfortunate incidents have been
reported. I share with the whole House
the feeling of shame and of deep anger
about it. But may I beg of hon. Members
that as it is the situation is bad enough ;
need we talk about stories which have no
foundation in fact at all ? I am referring
to one particular incident which has been
referred to here at least three or four
times. My hon. friend, Shri Muthyal
Rao comes from Andhra Pradesh and
his constituency is Mahbubnagar. This
particular incident is supposed to have
occurred in this constituency, where certain
Scheduled Caste sisters of,ours were sup-
posed to have been stripped naked and
paraded in the streets.

My distinguished colleague immediately
went to his constituency and also to other
districts wherever such stories had come
up—it is his own constituency ; he knows
the area and he knows all the friends—pnd
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he enquired and found there was no basis
in that story. It is completely baseless ;
nothing like that has happened. Bad inci-
dents are happening ; gruesome stories
. have occurred. We are looking info them
and, with the co-operation of the hon.
Members, we hope, we will be able to put
a stop to them. But need we go on re-
peating stories which have no basis at all ?
That only creates a feeling of avoidable
anger of course. We need indignation,
but the indignation should be behind those
issues which should have a basis in fact.

That is all I have to say. I would like
to assure the hon. Members that I am
deeply grateful for the valuable comments
and encouragement they have given today.
We fully realise the importance of the
situation and the importance of the pro-
blem that we are dealing with. We are
fully aware of the indignation that not
only the hon. Members belonging to
scheduled castes and tribes feel, but every-
one of us also feels, as you, Sir, yourself
have given expression to it. With the
co-operation of the hon. Members, the
Government would like to do the utmost
possible to see that these blots on our
civilised life are quickly removed.

SHRI SONAVANE (Pandharpur): May
I know in what period of time his since-
rity will be displayed into action. All lip-
sympathy and good expressions are used.
Will the evidence of that be available by
the time we, next time, discuss the Report
of the Scheduled Castes and Tribes Clum-
missioner ?

MR. SPEAKER : Let us hope so.

it T qifes @ g F1 orfen-
anfadt #1 fre A agfad &9 &1
AT ISTT AT 4qT...

SHRI BAL RAJ MADHOK :
the sincerity of man or Government ?

Is it

‘MR. SPEAKER :
cut motions together.

Now, 1 put all the

Al the eyt motions were put and negatived
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MR. SPEAKER : The question is :
“That the resp sum not d

ing the amounts shown in the fourth
column of the order paper, be granted
to the President, ro complete the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 3ist day of March,
1969 in respect of the heads of de-
d in the d col
thereof against Demands Nos. 97 and
98 relating to the Department of Social
Welfare.”

The motion was adopted.

19.00 hrs.

Ministry of Fioance, Health, Law, etc.,
and other Departments

MR. SPEAKER :
outstanding Demands.

Now, I put all the

SHRI BAL RAJ MADHOK : | would
like to put only ope question to the Minis-
try of Health, Family Planning aad Urban
Development. Sir, nobody is here from
that Ministry.

MR. SPEAKER : Nobody is here.

Now, 1 put all the outstanding Demands
to the vote of the House.
The question is :

“That the respective sums mot ex-
ceeding the amounts shown in the
fourth column of the order paper, be

d to the President, to ¢ pl
the sums necessary to defray the charges
Y that will come in course of payment

during the year ending the 31st day of
March, 1969, in respect of the heads
of Demands entered in the second
column thereof against—

(i) Demands Nos. 15 to 29 and 106
to 113 relating to the Ministry
of Finance ;

(ii) Demands Nos. 35 to 37 and 116
relating lo the Ministry of
Health, Family Planning and
Urban Development ;

(iti) Demand Nos. 68 and 69 rela-
ting to the Ministry of Law ;

(iv) Demand No. 96 relating to the
Department of Parliamentary
Affairs ;

VAISAKHA §, 1890 (S4KA) Fin. Henltl«, Law erc.and 3178

other Departments)

(v) Demand No. 99 relating to the
Planning Commission ;

(vi) Demand No. 100 relating to
Lok Sabha ;

(vii) Demand No. 101 relating to
Rajya Sabha ; and

(viii) Demand No. 102 relating to the
Secretariat of the Vice-Presi-
dent.”

The motion was adopted,

[The Motions for Demands for Grants
which were adopted by the Lok Sabha, are
reproduced below —Ed )

Demand No. 15—Ministry of Finance

“That a sum not exceeding Rs.
2,32,18,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in
course of payment during the year end-
ing the 31st day of March 1969, in res-

> "

pect of ‘Ministry of Finance’.

Demand No. 16— Customs

“That a sum not exceeding Rs.
5,76,67,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Customs’.”

Demand No. 17—Union Excise Duties

“That a sum not exceeding Rs.
13,48,24,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Union Excise Duties’.”

Demand No. 18—Taxes oo Income including
Carporation tax, etc.

“That a sum not exceeding Rs.
10,78,97,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Taxes on Income including Corporation
tax, etc.’.”

Demand No. 19 - Stamps

“That a swm not exceoding Rs.
4,48,56,000 be granted to the President



